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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONE, BHOPAL 

Original Application No. 63/2024 

IN THE MATTER OF: 

Applicant   Abdul Kalam 

Versus 

Respondents  State of Madhya Pradesh & Ors. 

 

PARAWISE REPLY ON BEHALF OF STATE OF MADHYA 
PRADESH 

IT IS MOST RESECTFULLY SUBMITTED HEREINUNDER : 

1. That, the present Original Application pertains to the 

alleged illegal operation of stone crushers and mining 

quarries unit in Niwari District. The area being eco 

sensitive zone and declared as Orchha Wildlife Sanctuary 

on dated 2nd January, 2018, the operation of the units 

threatens the existence of rich flora and fauna, as well as 

is adversely affecting the health of people and fauna of 

the region. The continuous operation of the mining units 

till date is in blatant violation of the Forest Conservation 

Act, 1980, Madhya Pradesh Minor Mineral Rules, 1996, 

Water (Prevention & Control of Pollution) Act, 1974 as 

well as Air (Prevention & Control of Pollution) Act, 1981. 
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2. That the contents of Para 4.1 of the present Original 

Application are formal, hence need no reply. The 

Applicant is put to strict proof to the averments made 

under this paragraph. 

 
3. That the contents of Para 4.2 of the present Original 

Application enumerates the details of the respondent, 

whereas it is submitted that, the mining leases located in 

the villages of Pratappura, Bhojpura, Sitapur, Jijaura, 

and Babedi Jungle, situated along the Uttar Pradesh and 

Madhya Pradesh border within the Niwari district, are 

being operated with all requisite statutory approvals. The 

necessary permissions for mining operations, including 

those from the Directorate General of Mines Safety 

(hereinafter referred as “DGMS”) and the Madhya 

Pradesh Pollution Control Board (hereinafter referred as 

“MPPCB”), have been duly obtained, and the operations 

are being conducted in compliance with applicable 

regulations. That a List of mines operating in village 

Prataprura, Bhojpura, Sitapura, Jijora and Baberi 

Distrcit Niwari, Madhya Pradesh is marked and annexed 

herewith as Annexure R-1. 
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4. That the contents of Para 4.3 of the present Original 

Application are matter of record and the Applicant is 

liable to prove the contents made in paragraph under 

reply. 

 
5. That the contents of Para 4.4 of the present Original 

Application are denied and it is submitted that, the 

mining leases were granted only after obtaining 

necessary permissions from the Forest Department, 

Revenue Department, and Gram Panchayat. 

Furthermore, mining operations commenced only after 

securing environmental clearance and requisite consents 

related to air and water from the competent authorities. 

It is further submitted that, mine belonging to Mr. 

Kailash Narayan Gupta (Respondent No. 12), as 

mentioned in the complaint by Sainik School, is located 

at a distance of more than 300 meters. Additionally, a 30-

foot-high overburden bund has been constructed along 

the mining boundary in the direction of the Sainik School 

as a protective measure. The lease of Mr. Sanjeev Bajpai, 

which was adjacent to the Sainik School, has already 

been closed in the past, and the mine operated by Mr. 

5127



Vinod Kumar Agrawal has also been shut down. That the 

copies of Panchnama and Map of Saninik School and geo-

tagged photographs of the closed crusher unit of Shri 

Vinod Kumar Agarwal are marked and annexed herewith 

as Annexure R-2 (Colly.). 

 

6. That the contents of Para 4.5 of the present Original 

Application are denied and it is submitted that, During 

the course of the investigation, the Deputy Forest Ranger 

of the Forest Department was present to oversee and 

verify compliance with applicable environmental and 

forest conservation regulations. Upon thorough 

examination and site inspection, it was conclusively 

ascertained that the mining operations situated in the 

villages of Pratappura, Bhojpura, Sitapur, Jijaura, and 

Babedi Jungle do not encroach upon or fall within the 

legally designated Eco-Sensitive Zone (hereinafter 

referred as “ESZ”) of the Orchha Wildlife Sanctuary. As 

per the prevailing regulatory framework and 

environmental protection guidelines, the Eco-Sensitive 

Zone surrounding the sanctuary has been demarcated 

with a prescribed buffer zone of 2 kilometers, within 

which specific restrictions and prohibitions apply to 
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ensure the preservation of ecological balance and 

biodiversity. The findings of the investigation affirm that 

the said mines are operating outside the stipulated buffer 

zone and are not in contravention of the environmental 

safeguards imposed under applicable laws, including the 

Wildlife (Protection) Act, 1972, and the relevant 

notifications issued by the Ministry of Environment, 

Forest and Climate Change (hereinafter referred as 

“MoEF&CC”). 

 
7. That the contents of Para 4.6 of the present Original 

Application are denied and it is submitted that the 

Babedi Nala, which traverses through the villages of 

Pratappura, Bhojpura, Jijaura, and Sitapur, has not 

been subjected to any alteration that would result in the 

narrowing of its width or obstruction of its natural water 

flow. It is further submitted that, a bridge has been 

constructed over the nala to facilitate safe and efficient 

movement of vehicles and local residents without 

disrupting the waterway. The construction of the bridge 

has been executed in a manner that ensures the 

continuous and unimpeded flow of water beneath it, 

thereby maintaining the ecological balance and 
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hydrological integrity of the stream. Furthermore, no 

modifications have been made to the course or direction 

of the nala that would affect its natural drainage pattern. 

Geo-tagged photograph depicting free flow of Babedi 

Nalah is marked and annexed herewith as Annexure R-

3. 

 
8. That the contents of Para 4.7 of the present Original 

Application are matter of record and the Applicant is 

liable to prove the contents made in paragraph under 

reply. Whereas it is submitted that, No permission has 

been granted for mining activities within the Eco-

Sensitive Zone of the Orchha Wildlife Sanctuary, and no 

mines are operating within the designated Eco-Sensitive 

Zone. 

 
9. That the contents of Para 4.8 of the present Original 

Application are matter of record and the Applicant is 

liable to prove the contents made in paragraph under 

reply. Whereas it is submitted that, the mining areas 

situated in the villages of Pratappura, Bhojpura, Sitapur, 

and Jijaura are located at an approximate distance of 3.5 

kilometers from the boundary of the Orchha Wildlife 
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Sanctuary. In accordance with the official notification 

issued by the MoEF&CC, Government of India, and 

published in the Gazette of India, New Delhi, dated 

02/01/2018, a 2-kilometer radius from the periphery of 

the Orchha Wildlife Sanctuary has been designated as an 

ESZ. The purpose of this designation is to provide a 

regulated buffer zone around the sanctuary to ensure the 

conservation of biodiversity, protect wildlife habitats, and 

prevent any environmentally detrimental activities within 

the prescribed limits. The location of the aforementioned 

mining areas outside the designated Eco-Sensitive Zone 

affirms that such operations do not fall within the 

restricted or prohibited zone as per the statutory 

guidelines. The copy of the MoEF&CC notification S.O. 

35(E) dated 02.01.2018 of Orchha Wildlife Sanctuary is 

marked and annexed herewith as Annexure R-4. 

 
10. That the contents of Para 4.9 and 4.10 of the present 

Original Application are denied and it is submitted that 

the mines located in Khasra Nos. 267/2, 268/2, and 

269/2 of Village Pratappura and Khasra Nos. 04, 06, 07, 

and 08 of Village Bhojpura, as mentioned in the 

complaint, were duly approved and operational prior to 
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the construction of the national highway in the year 

2020-21. At present, the mines situated in Khasra Nos. 

268/2 and 269/2 of Village Pratappura and Khasra Nos. 

04 and 06 of Village Bhojpura are located at a distance of 

more than 100 meters from the national highway. 

Additionally, during the renewal process of the mining 

leases for Khasra Nos. 267/2 and 07, the requisite 

distance of 100 meters from the national highway was 

duly maintained before granting approval. Furthermore, 

in the direction of the national highway, an overburden 

bund has been constructed as a safety measure in 

accordance with Rule 30(21) of the Madhya Pradesh 

Minor Mineral Rules, 1996, ensuring that no adverse 

impact arises due to the pre-approved mining operations 

in the area. Moreover, no mines are being operated on 

forest land in the villages of Pratappura, Bhojpura, 

Jijaura, and Babedi Jungle, and the complainant has 

failed to provide any evidence to substantiate claims of 

mining activities on forest land. All mining operations in 

these villages are being conducted strictly on privately 

owned or government-designated land, only after 

obtaining the necessary approvals from the competent 
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authorities. Following the construction of the Khajuraho-

Jhansi four-lane highway, the renewal of mining leases 

has been carried out in compliance with regulatory 

distance requirements. Furthermore, for pre-approved 

mines, an overburden bed has been established in the 

direction of the national highway as an additional safety 

measure to prevent any potential hazards or 

disturbances. Relevant photographs and the map of the 

Bund over the National Highway are marked and 

annexed herewith as Annexure R-5. 

 
11. That the contents of Para 4.11 of the present Original 

Application are denied and it is submitted that the Minor 

Mineral Mining Plan came into effect on 28.03.2013, 

whereas the aforementioned mines had already been 

duly approved and were operational prior to its 

implementation. At the time of their approval and 

operation, the mining plan was not in force. However, 

following the enforcement of the mining plan, all mining 

activities are being carried out in strict compliance of the 

Minor Mineral Mining Plan. 
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12. That the contents of Para 4.12 and 4.13 of the present 

Original Application are denied and it is submitted that, 

Mining operations in the approved mines situated in the 

villages of Pratappura, Bhojpura, Jijaura, and Babedi 

Jungle are being conducted in full compliance with all 

applicable legal and regulatory provisions governing 

mining activities. Prior to the commencement of any 

mining operations, the requisite environmental clearance 

and statutory consents related to air and water quality 

are duly obtained from the competent authorities. 

Additionally, in accordance with the safety protocols and 

guidelines prescribed by the Directorate General of Mines 

Safety (hereinafter referred as “DGMS”), permission is 

secured before initiating any blasting activities. Blasting 

operations are carried out strictly as per the prescribed 

safety norms and only by a registered and certified 

blaster, ensuring adherence to all regulatory 

requirements related to occupational safety, 

environmental sustainability, and public welfare. The 

copies of Permissions issued by the Directorate General 

of Mineral Safety, Gwalior are marked and annexed 

herewith as Annexure R-6 (Colly.). 
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13. That the contents of Para 4.14 of the present Original 

Application are denied and it is submitted that, Mining 

operations in the mines within the district are carried out 

only after the approval of a valid mining plan. Prior to the 

approval of the mining plan, necessary preparatory 

documents, including location maps, contour maps, and 

other relevant surveys, are prepared. Upon review of 

these documents, the mining plan is duly approved by 

the Regional Head of the Directorate of Geology and 

Mining, Jabalpur, in accordance with the applicable 

regulatory framework 

 
14. That the contents of Para 4.15 of the present Original 

Application are denied and it is submitted that, As per 

Rule 5 of the Madhya Pradesh Minor Mineral Rules, 

1996, mining leases can only be approved while 

maintaining a restricted distance of 50 meters from a 

stream and 100 meters from other water bodies such as 

rivers and ponds. In the case of the mines mentioned in 

the complaint, no pond or river is located within a 100-

meter radius of the approved mining areas. The Betwa 

River is situated at an approximate distance of 700 
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meters. Furthermore, the approved mines have been 

sanctioned while ensuring a minimum distance of 50 

meters from the stream flowing within the sanctioned 

area, in strict adherence to the applicable regulatory 

provisions. 

 
15. That the contents of Para 4.16 of the present Original 

Application are denied and it is submitted that, In Village 

Pratappura, storage has been approved on the vacant 

portions of private land bearing Khasra Nos. 267/1/1, 

268/2, and 269/2, based on the consent of the 

landowner. The designated storage area is separate from 

the approved mining area. The copy of consent letter from 

the land owner and the order of storage by Collector 

Office (Mining Division), District Niwari is marked and 

annexed herewith as Annexure R-7. 

 
16. That the contents of Para 4.17 of the present Original 

Application are denied and it is submitted that, upon 

finding evidence of illegal mining, a case of illegal mining 

was registered against Ramesh Bangar. In the case of 

Sunil Gupta’s mine, an objection was raised by the lessee 

due to a lack of prior notice regarding the inspection. 
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Consequently, the Collector, vide Office Letter No. 

470/Khaniij/20, Niwari, dated 20.09.2023, constituted a 

committee, and following the subsequent investigation, a 

case of illegal mining was duly registered. Additionally, 

the renewal of the mining lease mentioned in the 

complaint had already been completed before the 

expiration of its tenure, as per Letter No. 207, dated 

06.05.2022. A copy of Renewal Order of mine lease of 

Shri Sunil Kumar Gupta dated 06.05.2022 is marked 

and annexed herewith as Annexure R-8. 

 
17. That the contents of Para 4.18 of the present Original 

Application are matter of record and the Applicant is 

liable to prove the contents made in paragraph under 

reply. 

 
18. That the contents of Para 4.19 of the present Original 

Application are denied and it is submitted that, As per 

MoEF&CC Letter No. J11011/15/2012-1A.II (M) dated 

20/03/2015, it has been stated that the validity of 

Environmental Clearance (EC) extends up to 30 years. 

There is no mention of obtaining a fresh EC at the time 

of renewal of mining lease. A copy of MoEF&CC Letter No. 
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J11011/15/2012-1A.II (M) dated 20/03/2015 is marked 

and annexed herewith as Annexure R-9. 

 
19. That the contents of Para 4.20 of the present Original 

Application are denied and it is submitted that, Mining 

operations are conducted only after obtaining consent for 

air and water from the MPPCB. In compliance with the 

order of the Hon’ble National Green Tribunal (NGT), 

mining activities were halted on 09.10.2023. However, 

operations were resumed following the issuance of Office 

Memorandum dated 03.11.2023 issued by MoEF&CC, 

and in pursuance of Letter No. 2359 dated 21.12.2023 

issued by SEIAA, Madhya Pradesh. The copies of Office 

Memorandum dated 03.11.2023 issued by MoEF&CC 

and Letter No. 2359 dated 21.12.2023 issued by 

MPSEIAA are marked and annexed herewith as 

Annexure R-10 (Colly.). 

 
20. That the contents of Para 4.21 of the present Original 

Application are denied and it is submitted that, In 

compliance with the order of the Hon’ble National Green 

Tribunal (NGT), mining operations were halted in all 

mines that had obtained NOC from DEIAA. The lessees 
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were permitted to sell only the minerals available at the 

storage sites. Regarding the complaint mentioned by the 

complainant, a joint inspection of the mining area was 

conducted by the Tehsildar and the Mining Inspector 

during which mining operations were found to be 

discontinued.  

 
21. That the contents of Para 4.22 of the present Original 

Application are denied and it is submitted that, in 

reference to the complaint mentioned in the point, a 

response was sought from the then Mining Officer, who 

submitted a reply stating that, upon examination by the 

regulatory administration as well as the Mining and 

Economic Offenses Wing, the complaint has been 

dismissed. The copy of Complaint and Order is marked 

and annexed herewith as Annexure R-11 (Colly.). 

 
22. That the contents of Para 4.23 of the present Original 

Application are denied in toto, and the Applicant is put 

to strict proof to the averments made under this 

paragraph. 
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23. That the contents of Para 5.1 to 5.4 of the present 

Original Application are denied in toto in view of the 

aforementioned submissions, and the Applicant is put to 

strict proof to the averments made under this paragraph. 

 
24. An affidavit in support is filed herewith. 

Date: 15.02.2025       
Place: Bhopal 

 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONAL BENCH BHOPAL 
OriginalLApplication No, 63/2024 

IN THE MATTER OF: 
ABDUL KALAM 

STATE OF MP& ORS. 

VERSUS 

AFFIDAVIT 

VERIFICATION 

APPLICANT(S) 

1, Dr. Ajay Kumar Mishra S/o Shri Shrikant Mishra, aged about 36 

years, posted as Assistant Mining Officer, District Niwari, Office Address 
- Mining Section, Collector Office, District Niwari. I am the OIC in the 
instant matter, do hereby state on oath and solemnly affirm as under 

1. That, I have been appointed as the Officer In-Charge to represent this 
case on behalf of State of MP and as such I am well conversant with 

the facts of the case and therefore, competent to swear this affidavit. 

2. That, the accompanying Para-wise Reply has been prepared and 

filed as per my instructions and has also been explained to mne. 

3. That, the contents of para 1 to of the accompanying Para-wise 

Reply are true to my knowledge based upon official records and legal 

averments made therein are true on the legal advice and believed to 

RESPONDENT(S) 

eier anë signed on this 20 day of 

IDENTIY DY Mt: 

erplseve leribed deponent do hereby verify that the contents of para 1 

Rothearidavit are true to my personal knowledge and belief. 

DEPONENT 

22024 at 

DEPONENT 
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Ø iV~Vk/kkjh dk uke [kfut xzke rglhy [kljk jdok vof/k fjekdZ

1
>kalh xzsukbV LVksu Øs'kj  Jh vksse 
izdk'k tSu flfoy ykbu >kalh

iRFkj izrkiiqjk vksjNk 117 1-950 gS0
19-09-2021 ls 
18-09-2031

2 Jh izse panz jk; fuoklh fttkSjk iRFkj izrkiiqjk vksjNk 138 3-200gS0 26-03-2017 ls 
25-03-2027

3
nsosUnz flag@yk[ku flag fuoklh vCnk 
cEgkSjh trkjk

iRFkj izrkiiqjk vksjNk 259/1 4-000 gS0
30-10-2016 ls 
29-10-2026

4
jkgh xzsukbZV izks0 jktho tSu fuoklh 
>kWlh 

iRFkj izrkiiqjk vksjNk 12/2 4-000 gS0
09-04-2017 ls 
08-04-2027

5
vejkorh LVksu dzs'kj Jh jfo 'kekZ ru; 
Jh jekdkar fuoklh&egkjk.kk izrki uxj 
Xokfy;j ¼e0iz0½

iRFkj izrkiiqjk vksjNk 2/2/1, 4/3, 6/1 2-559 gS0
08-05-2015 ls 
07-05-2025

6 Jh jktho dqekj tSu fuoklh >kWlh iRFkj izrkiiqjk vksjNk 12/2a, 12/2b 3-500 gs0 29-11-2017 ls 
28-11-20277 egsUnz dqekj ljkoxh flfoy ykbu >kalh iRFkj izrkiiqjk vksjNk 12/2 2-000 gS0 16-05-2017 ls 
15-05-20278 vrqy nqcss fuoklh flfoy ykbZu >kWlh iRFkj izrkiiqjk vksjNk 1/1 3-000 gS0 08-04-2017 ls 
07-04-2027

9 fo'kky xqIrk 117@4 flfoy ykbu >kalh iRFkj izrkiiqjk vksjNk 267/1/1, 
268/2, 269/2 2-000 gS0

23-02-2016 ls 
22-02-2026

10
Jherh fo|k ;kno iRuh Jh /keZiky 
fuoklh& 234] rkyiqjk >kalh 

iRFkj izrkiiqjk vksjNk 20/2sa/2a 2-000 gS0
19-05-2015 ls 
18-05-2025

11 fouksn dqekj vxzoky flfoy ykbu >kalh iRFkj izrkiiqjk vksjNk 1/12 0-950 gS0 07-06-2019 ls 
06-06-202912 ouokjh yky tSu flfoy ykbu >kalh iRFkj izrkiiqjk vksjNk 20/2l/1 3-900 gS0 07-06-2019 ls 
06-06-2029

13
 'kqHke LVksu Øs'kj] lquhy dqekj xqIrk 
utkbZ cktkj >kalh

iRFkj izrkiiqjk vksjNk 138 2-000 gS0
08-12-2020 ls 
07-12-2030

14
v:.k dqekj tSu ru; izssepan tSu 
fuoklh&>kalh

iRFkj izrkiiqjk vksjNk 2/2/1, 12/2 1-700gS0
19-05-2011 ls 
18-05-2021

15 Jh ds0,u0xqIrk  fuoklh >kalh ¼m0iz0½ iRFkj izrkiiqjk vksjNk 1/1 3-000gS0 23-09-2023 ls 
22-09-2033

16
Jh jkgqy vxzoky ru; Jh vkseizdk'k 
vxzoky fuoklh lh0ih0fe'ku dEikm.M 
>kalh ¼m0iz0½

iRFkj izrkiiqjk vksjNk 1/8 2-000gS0
06-03-2019 ls 
05-03-2029

17 Jh jktho dqekj tSu fuoklh >kWlh iRFkj izrkiiqjk vksjNk 73 1-496gS0 07-11-2017 ls 
06-11-2027

18
Jh ds0,u0 xqIrk ru; Jh eksguyky 
xqIrk fuoklh& 69 dfjvIik ekzxZ 
yfyriqj jksM >kalh

iRFkj izrkiiqjk vksjNk 1/1 4-000 gS0
08-04-2017 ls 
07-04-2027

19
jk/ks&jk/ks xzsukbZV Mk0 Jh vrqy nqcs 
fuoklh >kWlh 

iRFkj izrkiiqjk vksjNk 20/2a/3 2-000 gS0
08-07-2017 ls 
07-07-2027

20
esllZ jk/k&jk/ks xzsukbV  Jh dSyk'k 
ukjk;.k xqIrk fuoklh&>kalh ¼m0iz0½

iRFkj izrkiiqjk vksjNk 20/2sa/2ka 1-000gS0
21-08-2023 ls 
20-08-2033

21
Jh fo'kky xqIrk ru; Jh fxj/kkjhyky 
xqIrk 174@4] flfoy ykbZu >kalh 
¼m0iz0½

iRFkj izrkiiqjk vksjNk 1/1 1-950 gs0
31-05-2023 ls 
30-05-2033

22
Jh vkseizdk'k tSu ru; Lo0 Jh txnh'k 
izlkn ljkoxh] fuoklh& 1680] flfoy 
ykbZu >kalh ¼m0iz0½

iRFkj izrkiiqjk vksjNk 125, 126 2-500 gs0
04-09-2023 ls 
03-09-2033

23 iou dqekj ljkoxh] flfoy ykbu >kalh iRFkj izrkiiqjk vksjNk 12/2 4-000 gS0 28-09-2018 ls 
27-09-202824 fo'kky xqIrk 117@4 flfoy ykbu >kalh iRFkj izrkiiqjk vksjNk 267/2 1-000 gS0 09-09-2018 ls 
08-09-202825 Jh jktho dqekj tSu fuoklh&>kalh m0iz0 iRFkj izrkiiqjk vksjNk 72@2 0-800 gs0 07-06-2019 ls 
06-06-2029

26
Jh jktho dqekj tSu ru; Jh izsepUnz 
tSu fuoklh&iljV cktkj >kalh m0iz0

iRFkj izrkiiqjk vksjNk 2@1 1-386 gs0
09-08-2020 ls 
08-08-2030

mR[kfu iV~Vksa dh tkudkjh 

18

20142

Gaurvanvit Jain
Typewritten Text
ANNEXURE R-1



27
dSyk'k ukjk;.k xqIrk ru; Jh eksguyky 
xqIrk fuoklh&>kalh m0iz0

iRFkj izrkiiqjk vksjNk 1@1 1-500 gs0
27-09-2020 ls 
26-09-2030

28
Jh nhid dqekj ljkoxh fuoklh flfoy 
ykbZu >kWlh 

iRFkj izrkiiqjk vksjNk 12/2 1-000 gS0
28-09-2018 ls 
27-09-2028

29
jkgh LVksu Øslj izks0 Jh jktho dqekj 
tSu fuoklh& iljV cktkj >kalh m0iz0

iRFkj izrkiiqjk vksjNk 1@6 2-000 gS0
26-07-2020 ls 
25-07-2030

30
Jh nsosUnz flag ru; Jh yk[ku flag 
fuoklh&chjkaaxuk uxj ftyk fuokM+h 
e0izz0

iRFkj izrkiiqjk vksjNk 250 4-000 gs0
23-05-2018 ls 
22-05-2028

31
vkseizdk'k tSu fuoklh 95 bZ flfoy 
ykbu >kalh

iRFkj Hkkstiqjk vksjNk 7 4-000 gS0
28-09-2018 ls 
27-09-2028

32
lqjs'k dqekj ljkoxh] 94@11 flfoy 
ykbu >kalh

iRFkj Hkkstiqjk vksjNk 4 4-000 gS0
16-05-2017 ls 
15-05-2027

33
vk'kk xqIrk@r:.k xqIrk 
fuoklh&814@1] lh0ih0fe'ku 
dEikm.M >kalh ¼m0iz0½

iRFkj Hkkstiqjk vksjNk 6 4-000 gS0
16-05-2017 ls 
15-05-2027

34
fo'kky xqIrk ru; Jh fxj/kkjh yky xqIrk 
fuoklh >kalh

iRFkj Hkkstiqjk vksjNk 3/2 2-000 gS0
19-04-2015 ls 
18-04-2025

35
Jh iznhi dqekj lkgw ru; Jh Lokeh 
izlkn lkgw fuoklh& 95@18] , flfoy 
ykbZu >kalh ¼m0iz0½

iRFkj Hkkstiqjk vksjNk 8 4-000 gS0
08-06-2017 ls 
07-06-2027

36 Jh fo'kky xqIrk fuoklh& >kalh ¼m0iz0½ iRFkj Hkkstiqjk vksjNk 3/1/3,
5/1/2 1-682 gS0

10-05-2020 ls 
09-05-2030

37
Jh fo'kky xqIrk ru; Jh fxj/kkjhyky 
xqIrk 174@4] flfoy ykbZu >kalh 
¼m0iz0½

iRFkj Hkkstiqjk vksjNk 4,6 2-500 gS0
20-06-2020 ls 
19-06-2030

38 Jh vrqy nqcs fuoklh >kWlh iRFkj Hkkstiqjk vksjNk 4 2-000 gS0 08-6-2019 ls 07-
06-2029

39
vk'kk xqIrk@r:.k xqIrk 
fuoklh&814@1] lh0ih0fe'ku 
dEikm.M >kalh ¼m0iz0½

iRFkj Hkkstiqjk vksjNk 6 4-000 gS0
11-06-2021 ls 
10-06-2031

40
Jh iou dqekj  ljkoxh fuoklh   
flfoy ykbzu >kalh ¼m0iz0½

iRFkj Hkkstiqjk vksjNk 6 2-000gS0
27-05-2019 ls 
26-05-2029

41
Jh egsUnz dqekj ljkoxh ru; Jh Lo0 
Jh Nsnhyky ljkoxh fuoklh& 94@,] 
flfoy ykbZu >kalh ¼m0iz0½

iRFkj Hkkstiqjk vksjNk 7 2-000 gs0
27-05-2019 ls 
26-05-2029

42
Jh fo'kky xqIrk ru; Jh fxj/kkjhyky 
xqIrk 174@4] flfoy ykbZu >kalh 
¼m0iz0½

iRFkj Hkkstiqjk vksjNk 4 2-000 gs0
18-12-2023 ls 
17-12-2033

43
ihrkEcjk LVksu Øslj ikVZ Jh iz'kkUr 
xqIrk fuoklh&>kalh m0iz0

iRFkj Hkkstiqjk vksjNk 6 2-000 gS0
24-03-2018 ls 
23-03-2028

44
Jh nhid dqekj ljkoxh fuoklh flfoy 
ykbZu >kWlh 

iRFkj Hkkstiqjk vksjNk 7 2-000 gs0
07-04-2020 ls 
06-04-2030

45
Jh fufru dqekj ljkoxh ru; Jh 
vkseizdk'k tSu fuoklh& 1680] flfoy 
ykbZu >kalh ¼m0iz0½

iRFkj Hkkstiqjk vksjNk 4 3-700 gs0
07-04-2020 ls 
06-04-2030

46
 'kqHke LVksu Øs'kj] lquhy dqekj xqIrk 
utkbZ cktkj >kalh

iRFkj lhrkiqj vksjNk 226/1 4-000 gS0
13-05-2019 ls 
12-05-2029

47 mekdkUr nhf{kr fuoklh ,sV ftyk 
tkykSu

iRFkj lhrkiqj vksjNk 226/1 4-000 gS0 04-07-2019 ls 
03-07-2029

48
fo'kky xqIrk fuoklh 117@4 flfoy 
ykbZu >kWlh 

iRFkj lhrkiqj vksjNk 226/1 3-500 gS0
03-08-2019 ls 
02-08-2029
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49 nsosUnz flag fuoklh&>kWWlh iRFkj lhrkiqj vksjNk 226/1 4-000 gS0 22-10-2019 ls 
21-10-2029

50
Jh lkxj dqekj ftany ru; Jh fnus'k 
dqekj ftany fuoklh& f'kokth uxj 
>kalh ¼m0iz0½

iRFkj lhrkiqj vksjNk 330/2, 331/2 1-618 gS0
03-12-2016 ls 
02-12-2026

51
Jh ;ksxs'k dqekj n.MkSfr;k@fo'kky xqIrk 
fuoklh&>kalh m0iz0

iRFkj lhrkiqj vksjNk 226/1 1-660 gS0
25-08-2017 ls 
24-08-2027

52 Jhefr ruq xqIrk iRuh Jh fo'kky xqIrk iRFkj lhrkiqj vksjNk 226/1 3-000 gS0 26-11-2015 ls 
25-11-2025

53
Jh f'koiky flag yks/kh ru; Jh ukjk;.k 
flag yks/kh fuoklh& jkeuxj mjbZ ftyk 
tkyksu ¼m0iz0½

iRFkj lhrkiqj vksjNk 357/1 4-000 gS0
07-06-2014 ls 
06-06-2024

54
Jh fot; dqekj xqIrk ru; Jh txnh'k 
izlkn xqIrk fuoklh&o:vklkxj ftyk 
>kalh m0iz0

iRFkj lhrkiqj vksjNk 353] 354 3-509 gs0
20-06-2020 ls 
19-06-2030

55
Jh lat; dqekj xqIrk ru; Jh Jh 
txnh'k izlkn xqIrk fuoklh&o:vklkxj 
ftyk >kalh m0iz0

iRFkj lhrkiqj vksjNk 357@1 4-000 gs0
22-10-2019 ls 
21-10-2029

56
esllZ jk/k&jk/ks xzsukbV  Jh dSyk'k 
ukjk;.k xqIrk
 fuoklh&>kalh ¼m0iz0½

iRFkj lhrkiqj vksjNk 226@1 1-700 gs0
07-06-2019 ls 
06-06-2029

57
Jh lqjs'k ljkoxh ru; Jh Nsnhyky 
ljkoxh fuoklh&flfoy ykbZu >kalh 
m0iz0

iRFkj lhrkiqj vksjNk 226@1 3-100 gs0

58 pUnzHkku xqIrk fuoklh fuokM+h iRFkj fttkSjk vksjNk 678/1 4-000 gS0 07-06-2019 ls 
06-06-202959 Jh jktho dqekj tSu fuoklh >kWlh iRFkj fttkSjk vksjNk 675/700/2 1-050 gS0 07-06-2014 ls 
06-06-2024

60
Jh jktho dqekj tSu fuoklh iljV 
cktkj >kalh

iRFkj fttkSjk vksjNk 675/2, 
675/700/1 2-900 gS0

23-08-2016 ls 
22-08-2026

61
Jh lquhy dqekj xqIrk ru; Jh j?kqohj 
'kj.k xqIrk fuoklh& >kalh ¼m0iz0½

iRFkj fttkSjk vksjNk

678/679/1, 
679/1, 

679/691, 
679/693

2-000gS0
21-08-2023 ls 
20-08-2033

62
Jh fouksn dqekj vxzoky ru; Jh 
dkyhpj.k vxzoky fuoklh& >kalh m0iz0

iRFkj fttkSjk vksjNk 678@1 2-300 gs0
07-01-2019 ls 
06-01-2029

63
dSyk'k LVksu izk0fy0 izks0 ds0,u0 xqIrk 
ru; Jh eksguyky xqIrk fuoklh& 69 
dfjvIik ekzxZ yfyriqj jksM >kalh

iRFkj ccsMh taxy vksjNk 39@2 3-100 gs0
26-08-2019 ls 
25-08-2029

64
Jh ds0,u0 xqIrk ru; Jh eksguyky 
xqIrk fuoklh& 69 dfjvIik ekzxZ 
yfyriqj jksM >kalh

iRFkj ccsMh taxy vksjNk 39@2 0-900 gs0
07-07-2020 ls 
06-07-2030
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पययावरण, वन और जलवयय ुपररवतान मंत्रयलय 

ऄधधसचूनय 

नइ ददल्ली, 2 जनवरी, 2018 

कय.अ. 35(ऄ).—भयरत सरकयर के पययावरण, वन और जलवययु पररवतान मंत्रयलय की ऄधधसूचनय  
सं. कय.अ. 1700 (ऄ), तयरीख 26 मइ, 2017 द्वयरय प्रयरूप ऄधधसूचनय भयरत के रयजपत्र, ऄसयधयरण में प्रकयधित 
की गइ थी सभी व्यधियों से धजनको ईससे प्रभयधवत होने की संभयवनय थी, ईस तयरीख स,े ईि ऄधधसूचनय को 
ऄन्तर्ववष्ट करन ेवयले रयजपत्र की प्रधतययं जनतय को ईपलब्ध करय दी गइ थीं, सयठ ददन की ऄवधध के भीतर अक्षपे 
और सुझयव अमंधत्रत दकए गए थे; 

 और, ईि प्रयरूप ऄधधसूचनय युि रयजपत्र, की प्रधतययं जनतय को 26 मइ, 2017 को ईपलब्ध करय दी गइ 
थीं;  

 और, ईि प्रयरूप ऄधधसचूनय के प्रत्युत्तर में व्यधियों और पणधयररयों स ेकोइ अक्षेप और सकु्षयव प्रयप्त नहीं 
हुए थ;े 

और, ओरछय वन्यजीव ऄभययरण्य, मध्य प्रदिे       क  टीकमगढ़         धथथत ह ैऔर  ह 45.36  ग  
 क       तक फैलय हुअ ह ैऔर ओरछय वन्यजीव ऄभययरण्य ओरछय रयज्यक्षेत्रीय रेंज और ईत्तर प्रदिे में बबीनय 
रेंज के सयथ जुडय हुअ ह;ै   

और, ओरछय वन्यजीव ऄभययरण्य    वनथपधत और जीवजन्तु            ह  तथय ऄभययरण्य जैव 
धवधवधतय में भी समृद्ध ह;ै  
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औ , ओरछय वन्यजीव ऄभययरण्य में कछुए ंकी 4 प्रजयधतययं, मछली की 16 प्रजयधतययं, पधक्षयों की 97 
प्रजयधतययं और 4 धगद्ध क  प्रजयधत       सधममधलत हैं। वनथपधतयों और जी जन्तुओं क  धववरण आस प्रकयर ह;ै 

वनथपधत:         
अम (मैंधगफेरय आंधडकय), ऄजूान (टरधमनयधलयय ऄजूानय), ऄचयर (बुएहयनयधनयय लजंयन), अमलय (एवधलकय 

ऑदफधसनयले), अमलतयस (कैधसयय दफसटुलय), बेल (इगल मरमेलस), बेर (ध़िजीफस जजुुबे), बरगद (दफकस 
बेंगयलेंधसस), बहरेय (टरधमधनधलयय बेलयररकय), बीजय (प्टेरोकयरपस मरसुधपयम), बयंस (डेंड्रोकैलयमस थरीक्टस), 
बबुल (ऐदकयय ऄरयधबकय), धचरोल (होलोपटीधलयय आंटेग्रीफोधलयय), धोधबन (डलबेरधगयय पैधनकुलयटय), दधुी 
(धिधीरटयय रटनक्टोररयय), डब (डसमोसटयचयय धबधपन्नयटय), गुलर (दफकस ग्लोमेरयटग), घोंट (ध़ि़िीफस 
आयेलोपययरय), हल्द ु (ऄददनय कयरधडफोधलयय), खैर (ऄकयदकयय कैटेधच), करधयइ (एनोगेसस पेन्डुलस), कचन्नयर 
(बौहयधनयय वररएगटे), कसयइ (धिडधेलयय रेटुसय), कुमभी (करेयय ऄरबोरे), करी (धमधलईसय टेमेन्टोसय), कैम 
(धमतरयजयआनय पैरीफ्लोरय), कुल्लु (थटेरकुधलयय युरेनस), महुअ (मधुकय लैरटफोधलयय), गंुजय (कने्नयय ग्रयधडस),  मंुज 
(सकहयरम मंुजय), नीम (ऄ़ियधडरयचटय आंधडकय), पलयस (बुटैओमोनोथपेरमय), पकर (दफकस आंफेक्टोररयय), पपल 
(दफकस रधडधजयोसय), प्लीयलुी (ऄलयटेरपधसस), रोहन (सोयधमडय फेबररफुगय), रैनझय (ऄकयदकयय लेवकोफलोयय), 
धििम (डलबेरधगयय धसथसु), सफेद धसररथस (ऄलधबध़ियय प्रोसेरय), धसररस (ऄलधबध़ियय लैबीक), सलयआ 
(बोसवेधलयय सरेटय), सेमल (बॉमबॉक्स केआबय), सयझय (लैगेरथरोधमयय परधवफ्लोरय), आमली (टैमररडस आंधडकस), 
सयगौन (टेक्टोनय ग्रयंधडस), टेन्द ु(डययोसपययरोस मेलेलोक्सीलोन), धतनसय (औयुगेधनयय डलबेरधगयोडसे) और ईमर 
(दफकस ग्लोमेरयटय); 
जीवजतं:ु 

चीतल (एधक्सस), ब् ल ू बुल (बोसेलयफस रयगोकैमेलस), धसययर (कैधनस औरेनस), मंुजक (मंुरटययकस 
मंुरटजैक), भयरतीय लोमडी (वल्पस बेंग्लेनधसस), बनैलय सूऄर (सस थरोफय), हययनय (हययनय हययनय), भयरतीय 
खरगोि (लेयोपस धनग्रीकोधल्लस), सयही (हथेरीक्स आंधडकय), ब्लैक फेसड बंदर (पे्रसबयआरटस आंटेल्लस), रेड फेसड 
बंदर (मैकयकय मुलयटय), चमगयदड (सययनोपटेरस धथफनक्स प्टेरोपस धगनगयनटेऄस),  नेवलय (हरेपेथटेस 
आडवयरडसी), भयरतीय दफल्ड चुहय (रेट्टस रेफेथकेनय), चचकयरय (ग़िेल ग़िेल), पयंच धयरीदयर पयम धगलहरी 
(फेनयसबुलुस पेन्नयन्टी), जंगली धबल्ली (फेधलस चौस) और धबगूस (मेधलवोरय कैपेनधसस);  

और, पयररधथथधतकी, पययावरणीय और जैव धवधवधतय की दधृष्ट से पयररधथथधतकी संवेदी जोन के रूप में 
ओरछय वन्यजीव ऄभययरण्य के संरधक्षत क्षेत्र के चयरों ओर के क्षेत्र को, धजसकय धवथतयर ऄधधसचूनय के पैरय 1 में 
धवधनर्ददष्ट हैं, धवथतयर और सीमयओं के क्षेत्र को सरुधक्षत और संरधक्षत करनय अवश्यक ह ैतथय ईि पयररधथथधतकी 
संवेदी जोन में ईद्योगों यय ईद्योगों के वगों के प्रचयलन तथय प्रसंथकरण करने को प्रधतधिद्ध करनय अवश्यक ह;ै  

ऄतः, ऄब, केन्रीय सरकयर, पययावरण (संरक्षण) धनयम, 1986 के धनयम 5 के ईपधनयम (3) के सयथ परठत  
पययावरण (संरक्षण) ऄधधधनयम, 1986 (1986 कय 29) की धयरय 3 की ईपधयरय (3) और ईपधयरय (2) के खंड (v) 
और खंड (xiv) और ईपधयरय (1) द्वयरय प्रदत्त िधियों कय प्रयोग करत ेहुए,          रयज् य में ओरछय वन् यजीव 
ऄभययरण्य की सीमय क       ओ  दो दकलोमीटर पररधध, ओरछय िहर के अवयसीय क्षेत्र (100 मीटर पररधध) पर 
और ईत्तर प्रदिे के क्षेत्र को छोडकर ओरछय वन्यजीव ऄभययरण्य पयररधथथधतकी संवेदी जोन (धजस े आसमें आसके 
पश् चयत् पयररधथथधतकी संवेदी जोन कहय गयय ह)ै के रूप में ऄधधसूधचत करती ह,ै धजसकय धववरण धनम्नयनुसयर ह,ै 
ऄथयात् :--   

1. पयररधथथधतकी सवंदेी जोन कय धवथतयर और ईसकी सीमयए-ं-(1) पयररधथथधतकी संवेदी जोन ओरछय वन्यजीव 
ऄभययरण्य की सीमय 2 दकलोमीटर  क धवथतयररत ह , ओरछय िहर के अवयसीय क्षेत्र (100 मीटर पररधध) और 
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ईत्तर प्रदिे के क्षेत्र को छोडकर और पयररधथथधतकी संवदेी जोन कय क्षेत्रफ  24.84 वगा दकलोमीटर ह।ै 
पयररधथथधतकी            की सीमय कय वणान ईपयबधं-I में ददयय गयय ह।ै  

 (2) ओरछय                और पयररधथथधतकी            क  सयमंजथय ईपयबधं-II औ  ईपयबधं-III 
में ददए गए हैं।  

 (3) पयररधथथधतकी संवेदी जोन के ऄधीन अने वयल े17 ग्रयमों की सूची और ईनके धनदिेयंक ईपयबधं- IV के 
रूप में ह।ै 

 (4)      के ब्यौरे और ऄक्षयिं और दिेयन्तर के सयथ पयररधथथधतकी संवेदी जोन कय मयनधच त्र ईपयबधं-V के 
रूप में संलग्न ह ै। 

2. पयररधथथधतकी सवंेदी जोन के धलए अचंधलक महययोजनय – (1) रयज्य सरकयर, पयररधथथधतकी संवेदी जोन 
प्रयोजन के धलए रयजपत्र में आस ऄधधसूचनय के प्रकयिन की तयरीख से दो विा की ऄवधध के भीतर, थथयनीय व्यधियों 
के परयमिा से और आस ऄधधसूचनय में संलग् न ऄनुबंधों के सयमंजथ य से अंचधलक महययोजनय तैययर करेगी । 

(2) रयज्य सरकयर द्वयरय पयररधथथधतकी संवेदी जोन के धलए अचंधलक महययोजनय आस तरह, आस ऄधधसूचनय में 
धवधनर्ददष् ट रीधतयय  तथय सुसगंत कें रीय और रयज् य धवधधयों के सयमंजथ य और कें रीय सरकयर द्वयरय जयरी मयगाधनदिेों, 
यदद कोइ हों, द्वयरय तैययर होगी । 

(3)    अंचधलक महययोजनय, पययावरणीय और पयररधथथधतकी धवचयरों को समयकधलत करने के धलए रयज् य सरकयर 
के सभी संबद्ध धवभयगों के परयमिा से तैययर होगी, ऄथयात:्-- 

(i) पययावरण; 
(ii) वन और वन्यजीव;  
(iii) कृधि ; 
(iv) रयजथ व; 
(v) िहरी धवकयस; 
(vi) पयाटन;  
(vii) ग्रयमीण धवकयस;  
(viii) चसचयइ और बयढ़ धनयंत्रण; 
(ix) नगरपयधलकय;  
(x)     पंचययती रयज;  
(xi) लोक धन मयाण धव भयग । 

(4)  अंचधलक महययोजनय ऄनुमोददत धवद्यमयन भू-ईपयोग, ऄवसंरचनय और दरययकलयपों पर कोइ धनबंधन 
ऄधधरोधपत नहीं करेगी जब तक दक आस ऄधधसूचनय में धवधनर्ददष् ट न हो और ईि योजनय सभी ऄवसरंचनय और 
दरययकलयपों में और ऄधधक दक्षतय और पयररधथथधतकी ऄनुकूलतय कय संवधान करेगी ।  

(5) अंचधलक महययोजनय में ऄनयच्छयददत क्षेत्रों के जीणोद्धयर, धवद्यमयन जल धनकययों के संरक्षण, अवयह क्षेत्रों 
के प्रबंधन, जल-संभरों के प्रबंधन, भूतल जल के प्रबंधन, मृदय और नमी संरक्षण, थथयनीय समुदययों की 
अवश्यकतयओं तथय पयररधथथधतकी और पययावरण स ेसंबंधधत ऐसे ऄन्य पहलुओं, धजन पर ध्ययन दनेय अवश्यक ह,ै के 
धलए ईपबंध होंग े। 

(6)   अंचधलक महययोजनय सभी धवद्यमयन पूजय थ थलों, ग्रयमों और नगरीय बंदोबथतों, वनों के प्रकयर और दकथ मों, 
कृधि क्षेत्रों, उपजयउ भूधम, हररत क्षेत्र जसैे पयकों और ईसी प्रकयर के थ थयन, ईद्ययन कृधि क्षेत्र, फलोद्ययनों, झीलों 
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और ऄन्य जलयियों कय मयनधचत्र की मदद से ऄभ्यकंन करेगी और योजनय कय मयनधचत्र द्वयरय धवद्यमयन और 
प्रथतयधवत भूधम के ईपयोग कय ब्यौरय दतेे हुए समथान दकयय जयएगय । 

(7) अंचधलक महययोजनय पयररधथथधतकी संवेदी जोन में धवकयस को, थ थयनीय समुदययों की जीधवकय सुरक्षय के धलए 
पयररधथथधतकी ऄनकूुल धवकयस को सधुनधश् चत करते हुए धवधनयधमत करेगी ।  

(8)  अंचधलक महययोजनय आस ऄधधसूचनय के ऄधीन ऄपने धनगरयनी कययों को करने के धलए धनगरयनी सधमधत के 
धलए एक संदभा दथतयवेज तैययर करेगी । 

3.  रयज्य सरकयर द्वयरय दकए जयन ेवयल ेईपयय-- रयज्य सरकयर आस ऄधधसूचनय के ईपबंधों को प्रभयवी करन ेके धलए 
धनम्नधलधखत ईपयय करेगी, ऄथयात:्-- 

 (1) भ-ूईपयोग – पयररधथथधतकी संवेदी जोन में वनों, ईद्ययन-कृधि क्षेत्रों, कृधि क्षेत्रों, अमोद-प्रमोद के प्रयोजन के 
धलए धचधन्हत दकए गए पयकों और खुल ेथथयनों कय वयधणधज्यक और औद्योधगक दरययकलयपों के धलए ईपयोग यय 
संपररवतान नहीं होगय और        के सयथ      क  ह       में थपष्ट रूप से क्षेत्रों को धनधयाररत दकयय जयएगय:  

परंतु पयररधथथधतकी संवेदी जोन के भीतर कृधि भूधम ऐसे और ऄन्य भूधम कय संपररवतान धनगरयनी सधमधत की 
धसफयररि पर और रयज्य सरकयर के पूवा ऄनुमोदन स,े जो थथयनीय धनवयधसयों की अवयसीय जरूरतों को पूरय करन े
के धलए ह,ै ऄनुज्ञयत दकयय जयएगय जैस:े- 

(i) धवद्यमयन सडकों को चौडय करनय और ईन्हें सुदढृ करनय तथय नइ सडकों कय संधनमयाण; 

(ii) बुधनययदी ढयंचों और नयगररक सुख सुधवधयओं कय संधनमयाण और नवीकरण; 
(iii) प्रदिूण ईत्पन्न न करन ेवयले लघु ईद्योग; 
(iv) कुटीर ईद्योगों धजसके ऄंतगात ग्रयमीण ईद्योग; सुधवधयजनक भण्डयर और थथयनीय सुधवधयओं कय समथान करन े
वयले वयसगृह सधहत पयररधथथधतकी पयाटन भी ह;ै और    
(v) पैरय 4 में यथय सूचीबद्ध संवर्वधत दरययकलयप: 

परंतु यह दक रयज्य सरकयर के पूवा ऄनुमोदन तथय संधवधयन के ऄनचु्छेद 244 और तत्समय प्रवृत्त धवधध के ईपबंधों के 
ऄनुपयलन के धबनय, धजसके ऄंतगात ऄनुसूधचत जनजयधत और ऄन्य परंपरयगत वन धनवयसी (वन ऄधधकयरों की 
मयन्यतय) ऄधधधनयम, 2006 (2007 कय 2) भी ह,ै वयधणधज्यक यय ईद्योग धवकयस दरययकलयपों के धलए जनजयतीय 
भूधम कय ईपयोग ऄनुज्ञयत नहीं होगय:  

परंतु यह और दक पयररधथथधतकी संवेदी जोन के भीतर भू-ऄधभलेखों में ईपसंजयत कोइ त्रुरट, धनगरयनी सधमधत के 
धवचयर प्रयप्त करन ेके पश्चयत् रयज्य सरकयर द्वयरय प्रत्येक मयमल ेमें एक बयर संिोधधत होगी और ईि त्रुरट के संिोधन 
की सूचनय कें रीय सरकयर के पययावरण, वन और जलवययु पररवतान मंत्रयलय को दनेी होगी ।  

परंतु यह और दक ईपयुाि त्रुरट कय संिोधन में आस ईप पैरय के ऄधीन यथय ईपबंधधत के धसवयय दकसी भी दिय में भ-ू
ईपयोग कय पररवतान सधममधलत नहीं होगय ।  

परंतु यह और भी दक धजससे हररत क्षेत्र में जैस ेवन क्षेत्र, कृधि क्षेत्र अदद में कोइ पयररणयधमक कटौती नहीं होगी और 
ऄनप्रयुक् त यय ऄनुत् पयदक कृधि क्षेत्रों में वनरोपण और अवयस पुनद्द्धयर दरययकलयपों के सयथ पुन: वनीकरण करन े
के प्रययस दकए जयएगें ।  
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 (2) प्रयकृधतक जल स्रोत -- अचंधलक महययोजनय में सभी प्रयकृधतक जल स्रोतों की पहचयन की जयएगी और ईनके 
संरक्षण और पुनद्द्भूतकरण के धलए योजनय सधम मधलत होगी और रयज् य सरकयर द्वयरय ऐसे क्षेत्रों पर यय ईनके धनकट 
धवकयस दरययकलयप प्रधतधिद्ध करने के धलए ऐसी रीधत से मयगादिाक धसद्धयन्त तैययर दकए जयएगें । 

(3) पयाटन – (क) पयररधथथधतकी संवेदी जोन के भीतर नये पयाटन पयररधथथधतकी सवंेदी जोन के धलए दरययकलयप 
यय धवद्यमयन पयाटन दरययकलयपों कय धवथतयर पयाटन महययोजनय के ऄनुसयर होंगे ।    

(ख) पयाटन महययोजनय पयाटन धवभयग, द्वयरय पययावरण और वन धवभयग, रयज्य सरकयर के परयमिा से तैययर होगी ।  

(ग) पयाटन महययोजनय अंचधलक महययोजनय के एक घटक के रूप में जयनय जयएगय । 

(घ) पयाटन संबंधी दरययकलयप धनम नधलधखत के ऄधीन धवधनयधमत होंगे, ऄथयात् :- 

(i) ओरछय वन्यजीव ऄभययरण्य की सीमय से 1 दकलोमीटर तक यय पयररधथथधतकी संवेदी जोन के धवथतयर 
तक आनमें जो भी धनकट ह,ै नये वयधणधज्यक होटल और ररसोटा ऄनुज्ञयत नहीं होंगे : परन्तु वन्यजीव 
ऄभययरण्य की सीमय से 1 दकलोमीटर की दरूी से अगे नये होटल और ररसोटा कय थथयपनय पयाटन 
महययोजनय के ऄनुसयर पयररधथथधतकी पयाटन सुधवधयओं के धलए पूवा पररभयधित और पदयधभधहत वगों के 
धलए ऄनुज्ञयत दकयय जयएगय; 

(ii) पयररधथथधतकी संवेदी जोन के भीतर सभी नए पयाटन दरययकलयपों यय धवद्यमयन पयाटन दरययकलयपों 
कय धवथतयर कें रीय सरकयर के पययावरण, वन और जलवययु पररवतान मंत्रयलय के मयगादिाक धसद्धयंतों के द्वयरय 
तथय रयष् रीय ा ययघ्र स सरंक्षण प्रयधधकरण, द्वयरय जयरी पयररधथथधतकी पयाटन (समय-समय पर यथय संिोधधत) 
मयगादिाक धसद्धयंतों के ऄनुसयर, पयररधथथधतकी पयाटन, को महत्व दतेे होगय; 
(iii) अंचधलक महययोजनय कय ऄनुमोदन दकए जयने तक, पयाटन के धलए धवकयस और धवद्यमयन पयाटन 
दरययकलयपों के धवथतयर को वयथतधवक थथल धवधनर्ददष्ट संवीक्षय तथय धनगरयनी सधमधत की धसफयररि पर 
अधयररत संबंधधत धवधनययमक प्रयधधकरणों द्वयरय ऄनुज्ञयत दकयय होगय । 

(4) नसैर्वगक धवरयसत -- पयररधथथधतकी संवेदी जोन में महत्वपूणा नैसर्वगक धवरयसत के सभी थथलों जैसे सभी जीन 
कोि अरधक्षत क्षेत्र, िैल धवरचनयए,ं जल प्रपयतों, झरनों, घयटी मयगों, ईपवनों, गुफयए,ं थथलों, भ्रमण, ऄश्वरोहण, 
प्रपयतों अदद की पहचयन की जयएगी और ईन्हें संरधक्षत दकयय जयएगय तथय ईनकी सरुक्षय और संरक्षय के धलए आस 
ऄधधसूचनय के ऄंधतम प्रकयिन की तयरीख से छह मयस के भीतर, ईपयुि योजनय बनयएगी और ऐसी योजनय 
अंचधलक महययोजनय कय भयग होगय । 

(5) मयनव धनर्वमत धवरयसत थ थल - पयररधथथधतकी संवेदी जोन में भवनों, संरचनयओं, धिल्प-तथ्य, ऐधतहयधसक, 
कलयत्मक और सयंथकृधतक महत्व के क्षेत्रों की पहचयन करनी होगी और आस ऄधधसूचनय के ऄंधतम प्रकयिन की तयरीख 
से छह मयह के भीतर ईनके संरक्षण की योजनयए ंतैययर करनी होगी तथय अंचधलक महययोजनय में सधममधलत की 
जयएगी ।  

(6) ध् वधन प्रदिूण -- पयररधथथधतकी संवेदी जोन में ध् वधन प्रदिूण के धनयंत्रण के धलए रयज् य सरकयर कय 
पययावरण धवभयग यय रयज् य प्रदिूण धनयंत्रण बोडा, वययु (प्रदिूण धनवयरण और धनयंत्रण) ऄधधधनयम, 1981 (1981 
कय 14) के ईपबंधों और ईसके ऄधीन बनयए गए धनयमों के ऄनुसरण में मयगादिाक धसद्धयतं और धनयम तैययर  
करेगय ।  

(7) वयय ुप्रदिूण -- पयररधथथधतकी संवेदी जोन में, वयय ुप्रदिूण के धनयंत्रण के धलए मध्य प्रदिे कय पययावरण 
धवभयग यय रयज् य प्रदिूण धनयंत्रण बोडा वययु (प्रदिूण धनवयरण और धनयंत्रण) ऄधधधनयम, 1981 (1981 कय 14) 
और ईसके ऄधीन बनयए गए धनयमों के ईपबंधों के ऄनुसयर में मयगादिाक धसद्धयंत और धनयम तैययर करेगय ।  
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   (8) बधहस्रयव कय धनथसयरण -- पयररधथथधतकी संवेदी जोन में ईपचयररत बधहस्रयव कय धनथसयरण जल (प्रदिूण 
धनवयरण तथय धनयंत्रण) ऄधधधनयम, 1974 (1974 कय 6) और ईसके ऄधीन बनयए गए धनयमों के ईपबंधों के 
ऄनुसयर होगय । 

 (9) ठोस ऄपधिष्ट -- ठोस ऄपधिष्टों कय धनपटयन धनम्नधलधखत रूप में होगय-- 

(क) पयररधथथधतकी संवेदी जोन में ठोस ऄपधिष्ट कय धनपटयन समय-समय पर संिोधधत ठोस ऄपधिष् ट 
प्रबंधन धनयम, 2016, जो भयरत सरकयर के पययावरण, वन और जलवययु पररवतान मंत्रयलय की 
ऄधधसूचनय सं. कय.अ. 1357(ऄ) तयरीख 8 ऄपै्रल, 2016, द्वयरय प्रकयधित दकए गए थे, के ईपबंधों 
के ऄनुसयर दकयय जयएगय;  

(ख) थथयनीय प्रयधधकरण जैव धनम्नीकरणीय और ऄजैव धनम्नीकरणीय संघटकों में ठोस ऄपधिष्टों के 
संपृथक्कन के धलए योजनयए ंतैययर करेंगे;  

(ग) जैव धनम्नीकरणीय सयमग्री को ऄधधमयनतः खयद बनयकर यय कृधम खेती के मयध्यम से पुनःचदरत 
दकयय जयएगय;  

(घ) ऄकयबाधनक सयमग्री कय धनपटयन पयररधथथधतकी संवेदी जोन के बयहर पहचयन दकए गए थ थल पर 
दकसी पययावरणीय थवीकृत रीधत में होगय औ  पयररधथथधतकी संवेदी जोन में ठोस ऄपधिष् टों को 
जलयनय यय भथमीकरण ऄनुज्ञयत नहीं होगय।  

(10) जवै धचदकत् सीय ऄपधिष् ट- पयररधथथधतकी संवेदी जोन में जैव धचदकत्सीय ऄपधिष्टों कय धनपटयन भयरत सरकयर 
के पययावरण, वन और        पररवतान मंत्रयलय की समय-समय पर यथयसंिोधधत ऄधधसूचनय सं.कय.धन 343 (ऄ) 
    ख 28      2016 द्वयरय प्रकयधित जैव धचदकत्सीय ऄपधिष्ट प्रबंध धनयम, 2016, के ईपबंधों के ऄनुसयर दकयय 
जयएगय । 

 (11) ययनीय पररवहन - पररवहन की ययनीय गधतधवधधययं अवयस के ऄनुकूल धवधनयधमत होंगी और आस संबंध में 
अंचधलक महययोजनय में धविेि ईपबंध ऄधधकधथत दकए जयएगें और अंचधलक महययोजनय के तैययर होन ेऔर रयज् य 
सरकयर के सक्षम प्रयधधकयरी के द्वयरय ऄनुमोददत होन ेतक, धनगरयनी सधमधत प्रवृत्त धनयमों और धवधनयमों के ऄनुसयर 
ययनीय गधतधवधधयों के ऄनुपयलन को धनगरयनी करेगी । 

(12) औ   गक  क आ    –  

(क) पयररधथथधतकी            क        ए क             ग  क      नय क             क         
              क             ग  क      ए  ह       एग  | 

(ख)  पयररधथथधतकी            क         ,     ,     ,            क     क          क    ए    गों 
की     नय क         ह       एग  | 

4. पयररधथथधतकी सवंदेी जोन में प्रधतधिद्ध और धवधनयधमत दरययकलयपों की सचूी - पयररधथथधतकी संवेदी जोन 
में सभी दरययकलयप पययावरण (संरक्षण) ऄधधधनयम, 1986 (1986 क  29) और ईसके ऄधीन बनयए गए धनयमों के 
ईपबंधों द्वयरय ियधसत होंग ेऔर नीचे दी गइ सयरणी में धवधनर्ददष्ट रीधत में धवधनयधमत होंग,े ऄथयात् :- 
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सयरणी 
र. स.ं         दरययकलयप                वणान 
(1) (2)                    (3) 

क. प्रधतधिद्ध दरययकलयप  
1.  वयधणधज्यक खनन । (क) नए (लघु और वृहत खधनज), पत्थर की खयनें और ईनको 

तोडन ेकी आकयआयय ं धसवयय प्रधतधिद्ध होंगी वयथतधवक थथयनीय 
धनवयधसयों की घरेल ूअवश्यकतयओं के धजसके ऄन्तगात मकयनों 
के संधनमयाण यय मरममत के धलए धरती को खोदनय और व्यधिक 
संधन्नमयाण के धलए दिेी टयआल्स यय ईंटों कय धवधनमयाण करनय भी 
ह ै।  
(ख) खनन संदरययए,ं मयननीय ईच्चतम न्ययययलय की ररट 
ययधचकय (धसधवल) सं. 1995 कय 202 टी.एन. गौडयबमान 
धथद्मूलपयद बनयम भयरत सरकयर के मयमल ेमें अदिे तयरीख  
4 ऄगथत, 2006 और ररट ययधचकय (सी) सं. 2012 कय 435 
गोवय फयईंडिेन बनयम भयरत सरकयर के मयमले में तयरीख 21 
ऄपै्रल, 2014 के ऄंतररम अदिे के ऄनुसरण में सवादय प्रचयलन 
होगय ।  

2.  प्रदिूण (जल, वययु, मृदय, ध् वधन) 
कयररत करने वयले ईद्योगों की 
थ थयपनय । 

(क) पयररधथथधतकी संवेदी जोन नए यय प्रदिूण फैलयने वयल े
ईद्योगों के धवथतयर की ऄनुज्ञय नहीं दी जयएगी । 

(ख) केन्रीय प्रदिूण धनयंत्रण बोडा वगीकरण हररत यय श्वेत के 
रूप में वगीकृत ईद्योगों कृधि अधयररत लघु ईद्योगों सधहत को 
लयग ूधवधनयमों के ऄनुसयर धवधनयधमत दकयय जयएगय। 

3.  बृहत जल धवद्युत पररयोजनय की 
थ थयपनय । 

लयगू धवधधयों के ऄनुसयर प्रधतधिद्ध (ऄन् यथय ईपबंधधत के 
धसवयय) होंगे । 

4.  दकसी पररसंकटमय पदयथों कय 
ईपयोग यय ईत्पयदन । 

लयगू धवधधयों के ऄनुसयर प्रधतधिद्ध (ऄन् यथय ईपबंधधत के 
धसवयय) । 

5.  प्रयकृधतक जल धनकययों यय सतही 
क्षेत्र में ऄनुपचयररत बधहस्रयाव कय 
धनथसयरण । 

लयगू धवधधयों के ऄनुसयर प्रधतधिद्ध (ऄन् यथय ईपबंधधत के 
धसवयय) होंगे ।  

6.  अरय धमलों की थथयपनय । पयररधथथधतकी संवेदी जोन के भीतर नइ और धवद्यमयन अरय 
धमलों कय धवस्  तयर ऄनुज्ञयत नहीं होगय ।  

ख.धवधनयधमत दरययकलयप 
7.  होटल और ररसोटा कय वयधणधज्यक 

थथयपन । 
पयररधथथधतकी पयाटन दरययकलयप के ऄथथययी संरचनयओं के 
धसवयय संरधक्षत क्षेत्र की सीमय से एक दकलोमीटर तक यय 
पयररधथथधतकी संवेदी जोन के धवथतयर तक आनमें जो भी धनकट 
ह,ै नये वयधणधज्यक होटल और ररसोटा ऄनुज्ञयत नहीं होंगे: 
परंतु, संरधक्षत क्षेत्र की सीमय से  एक दकलोमीटर से परे और 
पयररधथथधतकी संवेदी जोन के धवथतयर तक आनमें से जो भी धनकट 
हो सभी नए पयाटक दरययकलयप यय धवद्यमयन दरययकलयप कय 
धवथतयर पयाटन महययोजनय और यथय लयगू मयगादिाक धसद्धयंतों 
कय ऄनुपयलन होगय। 
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8.  फमों, कंपधनयों, अदद द्वयरय बड े
पैमयने पर वयधणधज्यक पिुओं और 
कुक्कुट पयलन की थथयपनय । 

लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

9.  संधनमयाण दरययकलयप । (क) संरधक्षत क्षेत्र यय पयररधथथधतकी संवेदी जोन जो भी धनकट 
हो की सीमय स ेएक दकलोमीटर के भीतर दकसी भी प्रकयर कय 
नयय वयधणधज्यक संधनमयाण   ऄनुज्ञयत नहीं दकयय जयएगय: 
 
परंतु थथयनीय व्यधियों को ईनके ईपयोग के धलए ईनकी भूधम में 
संधनमयाण धजसके ऄंतगात पैरय 3 के ईपपैरय (1) में सचूीबद्ध 
दरययकलयप भी हैं, को करन ेके धलए ऄनुज्ञयत दकयय जयएगय । 
   
लघु ईद्योगों जो प्रदिूण ईत् पन् न नहीं करत े हैं, से संबंधधत 
संधनमयाण दरययकलयप धवधनयधमत दकए जयएगें और लयग ूधनयमों 
और धवधनयमों, यदद कोइ हों,  के ऄनुसयर सक्षम प्रयधधकयरी की 
पूवा ऄनुज्ञय से ही न् यूनतम पर रखे जयएगें ।  

(ख) एक दकलोमीटर से  ग  अंचधलक महययोजनय की ऄनुसयर 
धवधनयधमत होंगे । 

10.  प्रदिूण ईत्पन्न न करन े वयल े लघु 
ईद्योग । 

पयररधथथधतकी संवेदी जोन में दिेीय सयमग्री से ईत्पयदों कय 
ईत्पयदन करन े वयले  गैर प्रदिूण, गैर पररसंकटमय, लघु और 
सेवय ईद्योग, कृधि, कृधि ईद्ययन यय कृधि अधयररत ईत्पयदों कय 
ईत्पयदन करन ेवयले ईद्योग सक्षम प्रयधधकयरी द्वयरय ऄनुज्ञयत दकए 
जयएगें ।  

11.  ईंट भट्टों की थ थयपनय। लयगू धवधधयों के ऄनुसयर          (ऄन् यथय ईपबंधधत के 
धसवयय) होंगे । 

12.  वृक्षों की कटयइ । (क) रयज्य सरकयर में सक्षम प्रयधधकयरी की पूवा ऄनुज्ञय के धबनय 
वन, सरकयरी यय रयजथव यय धनजी भूधम पर यय वनों में ककही 
वृक्षों की कटयइ नहीं होगी । 
(ख) वृक्षों की कटयइ, संबंधधत कें रीय यय रयज्य ऄधधधनयम यय 
ईसके ऄधीन बनयए गए धनयमों के ईपबंधों के ऄनुसयर 
धवधनयधमत होगी ।  

13.  वन ईत्पयदों और गैर कयष्ठ वन 
ईत्पयदों कय संग्रहण (एनटीएफपी) । 

लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

14.  धवद्युत और दरूसंचयर टयवरों कय 
पररधनमयाण और केबल धबछयनय और 
ऄन्य बुधनययदी ढयंचे । 

लयगू धवधधयों के ऄधीन धवधनयधमत होंगे (भूधमगत केबल क  
             एग )। 

15.  नयगररक सुख-सुधवधयओं सधहत 
बुधनययदी ढयंचे। 

लयग ू धवधधयों, धनयमों और धवधनयमन और ईपलब्ध मयगादिाक 
धसद्धयंतों के ऄनसुयर न्यूनीकरण की ईपययों के सयथ धवधनयधमत 
होंगे।  

40

40162



II (ii) 9 
 

16.  धवद्यमयन सडकों को चौडय करनय 
और ईन्हें सुदढृ करनय तथय नइ 
सडकों कय संधनमयाण । 

लयग ू धवधधयों, धनयमों और धवधनयमन और ईपलब्ध मयगादिाक 
धसद्धयंतों के ऄनसुयर न्यूनीकरण की ईपययों के सयथ धवधनयधमत 
होंगे।  

17.  पयाटन से संबंधधत दरययकलयप जैस े
गमा वययु गुब्बयरों, हलेीकयप्टर, ड्रोन, 
मयआरोलयआटस् अदद द्वयरय 
पयररधथथधतकी संवेदी जोन क्षेत्र के 
उपर से ईडनय जैसे दरययकलयप 
करनय। 

लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

18.  पहयडी ढयलों और नदी तटों कय 
संरक्षण । 

लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

19.  रयधत्र में ययधनक पररवहन कय 
संचलन ।  

लयगू धवधधयों के ऄधीन वयधणधज्यक प्रयोजन के धलए धवधनयधमत 
होंग े। 

20.  थथयनीय समुदययों द्वयरय चल रही 
कृधि और बयगवयनी प्रथयओं के सयथ 
पिुपयलन, पिुपयलन कृधि, जल 
कृधि और मछली पयलन । 

थथयनीय ईपयोग के धलए लयगू धवधधयों के ऄधीन ऄनुज्ञयत होंगे । 

21.  प्रयकृधतक जल धनकययों यय सतही 
क्षेत्र में ईपचयररत बधहस्रयाव और 
ठोस ऄपधिष्टों कय धनथसयरण । 

  गू         के तहत बधहस्रयव कय धनथसयरण          ह ग । 

22.  सतह और भूधमगत जल की 
वयधणधज्यक धनकयसी ।  

लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

23.  खुले कुअ, बोर कुअ, अदद के धलए 
कृधि और ऄन्य ईपयोग । 

लयगू धवधनयधमत के ऄधीन धवधनयधमत होंगे और संबद्ध 
प्रयधधकयरी द्वयरय दरययकलयपों की सख्ती से धनगरयनी की 
जयएगी। 

24.  ठोस ऄपधिष्ट प्रबंधन । लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

25.  धवदिेी प्रजयधतयों को लयनय।  लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

26.  पयररधथथधतकी      । लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

27.  प् लयधथ टक थैलों कय ईपयोग। लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 

28.  वयधणधज् यक सयआनबोडा और होर्डडग । लयगू धवधधयों के ऄधीन धवधनयधमत होंगे । 
ग. सवंर्वधत दरययकलयप 

29.  विया जल संचयन । सदर य रूप से बढयवय ददयय जयएगय ।   

30.  जैधवक खेती । सदर य रूप से बढयवय ददयय जयएगय । 

31.  सभी दरययकलयपों के धलए हररत 
प्रौद्योधगकी को ग्रहण करनय । 

सदर य रूप से बढयवय ददयय जयएगय ।   

32.  कुटीर ईद्योगों धजसके ऄंतगात सदर य रूप से बढयवय ददयय जयएगय ।   
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ग्रयमीण कयरीगर अदद भी हैं। 

33.  नवीकरणीय उजया स्रोत कय  
ईपयोग । 

जैव गैस, सौर प्रकयि अदद को बढयवय दनेय   होगय । 

34.  कृधि वयधनकी । सदर य रूप से बढयवय ददयय जयएगय ।   

35.  कौिल धवकयस । सदर य रूप से बढयवय ददयय जयएगय ।   

36.        भूधम / वन /     की 
बहयली। 

सदर य रूप से बढयवय ददयय जयएगय ।   

37.  पययावरणीय जयगरूकतय। सदर य रूप से बढयवय ददयय जयएगय ।   

 
5. धनगरयनी सधमधत- (1) कें रीय सरकयर, पयररधथथधतकी संवेदी जोन के प्रभयवी धनगरयनी के धलए एक 

धनगरयनी सधमधत कय गठन करती ह ैजो धनम्नधलधखत से धमलकर बनेगी, ऄथयात ्:- 

(i)  प्र  ग       , सयगर -ऄध् यक्ष; 
(ii) पययावरण के क्षेत्र में कयया करन े वयले गैर सरकयरी संगठनों 

(धजसके ऄंतगात धवरयसत सरंक्षण भी ह)ै कय          रयज्य 
सरकयर द्वयरय नयमधनर्ददष्ट एक प्रधतधनधध                

-सदथय; 

(iii)          सरकयर द्वयरय नयमधनर्ददष् ट पयररधथथधतकी और 
पययावरण क्षेत्र कय एक धविेिज्ञ                        

-सदथय; 

(iv) मध्य प्रदिे प्रदिूण धनयंत्रण बोडा कय प्रधतधनधध -सदथय; 
(v) मुख्य वन संरक्षक, छतरपुर -सदथय; 
(vi) धजलय कलक्टर, टीकमगढ़ -सदथय; 
(vii) अयुि, नगर धनगम, सयग  -    ; 
(viii) ऄधीक्षण आंजीधनयर, लोक थवयथथ्य धवभयग, टीकमगढ़ -सदथय; 
(ix) मुख्य कययाकयरी ऄधधकयरी,            , टीकमगढ़ -सदथय; 
(x)  ह  और ग्रयम योजनय धवभयग के धजलय ऄधधकयरी  -    ; 
(xi) रयज्य सरकयर द्वयरय नयधमत जैवधवधवधतय कय धविेिज्ञ -सदथय; और 

   (xii) वन्यजीव वयडान, ओरछय वन्यजीव ऄभययरण्य               -         । 
 

6. धनदिे धनबधंन  

(1) धनगरयनी सधमधत आस ऄधधसूचनय के ईपबंधों के ऄनुपयलन की धनगरयनी करेगी । 

(2) धनगरयनी सधमधत कय कययाकयल तीन विा तक यय रयज्य सरकयर द्वयरय नइ सधमधत के पुन: गठन के धलए होगय, 
और बयद में धनगरयनी सधमधत रयज्य सरकयर द्वयरय गरठत की जयएगी। 

 (3) पयररधथथधतकी संवेदी जोन में भयरत सरकयर के तत् कयलीन पययावरण और वन मंत्रयलय की ऄधधसूचनय सं. 
कय.अ. 1533(ऄ) तयरीख 14 धसतंबर, 2006 की ऄनुसूची में के ऄधीन सधममधलत दरययकलयपों और आस 
ऄधधसूचनय के पैरय 4 के ऄधीन प्रधतधिद्ध गधतधवधधयों के धसवयय अने वयल ेऐसे दरययकलयपों की दिय में वयथतधवक 
धवधनर्ददष्ट थथलीय दियओं पर अधयररत धनगरयनी सधमधत द्वयरय संवीक्षय की जयएगी और ईि ऄधधसूचनय के ईपबंधों 
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के ऄधीन पूवा पययावरण धनकयसी के धलए केन्रीय सरकयर के पययावरण, वन और जलवययु पररवतान मंत्रयलय को 
धनर्ददष्ट की जयएगी ।  

(4) आस ऄधधसूचनय के पैरय 4 के ऄधीन यथय धवधनर्ददष्ट प्रधतधिद्ध दरययकलयपों के धसवयय, भयरत सरकयर के 
तत् कयलीन पययावरण और वन मंत्रयलय की ऄधधसूचनय संख्ययंक कय.अ. 1533(ऄ) तयरीख 14 धसतंबर, 2006 की 
ऄधधसूचनय के ऄनुसूची के ऄधीन ऐस ेदरययकलयपों, धजन्हें सधममधलत नहीं दकयय गयय ह,ै परंत ुपयररधथथधतकी संवेदी 
जोन में अत ेहैं, ऐसे दरययकलयपों की वयथतधवक धवधनर्ददष्ट थथलीय दियओं पर अधयररत धनगरयनी सधमधत द्वयरय 
संवीक्षय की जयएगी और ईस ेसंबद्ध धवधनययमक प्रयधधकरणों को धनर्ददष्ट दकयय जयएगय ।  

(5) धनगरयनी सधमधत कय सदथय-सधचव यय संबद्ध कलक्टर यय संरधक्षत क्षेत्र कय प्रभयरी ऐसे व्यधि के धवद्द्ध, 
जो आस ऄधधसूचनय के दकसी ईपबंध कय ईल्लंघन करतय ह,ै पययावरण (संरक्षण) ऄधधधनयम, 1986 की धयरय 19 के 
ऄधीन पररवयद फयआल करन ेके धलए सक्षम  होगय। 

(6) धनगरयनी सधमधत मुद्दों के अधयर पर ऄपेक्षयओं पर धनभार रहत ेहुए संबद्ध धवभयगों के प्रधतधनधधयों यय 
धविेिज्ञों, औद्योधगक संगमों यय संबद्ध पणधयररयों के प्रधतधनधधयों को ऄपने धवचयर-धवमिा में सहययतय के धलए 
अमंधत्रत कर सकेगी । 

(7) धनगरयनी सधमधत प्रत्येक विा की 31 मयचा तक की ऄपनी वयर्विक कयरावयइ ररपोटा रयज्य के मुख्य वन्यजीव 
वयडान को ईपयबधं VI में ईपबंधधत रूप धवधयन के ऄनुसयर ईक् त विा के 30 जून तक प्रथतुत करेगी । 

(8) केन्रीय सरकयर कय पययावरण, वन और जलवययु पररवतान मंत्रयलय धनगरयनी सधमधत को ऄपने कृत्यों के 
प्रभयवी धनवाहन के धलए समय-समय पर ऐसे धनदिे द ेसकेगय, जो वह ठीक समझे । 

7. ईच्चतम न्ययययलय अदिे, अदद.- आस ऄधधसूचनय के ईपबंधों को प्रभयव दनेे के धलए कें रीय सरकयर और 
रयज् य सरकयर ऄधतररक् त ईपयय, यदद कोइ हों, धवधनर्ददष् ट कर सकें गी ।  

8.  ऄधतररि ईपयय.-भयरत के मयननीय ईच्चतम न्ययययलय यय ईच्च न्ययययलय यय रयष् रीय हररत प्रयधधकरण 
द्वयरय पयररत कोइ अदिे यय पयररत होने वयले दकसी अदिे, यदद कोइ हों, के ऄधीन, आस ऄधधसूचनय के ईपबंध  
होंग े। 

[फय. सं. 25/63/2015-इएसजेड] 

लधलत कपूर,  वैज्ञयधनक ‘जी’ 
ईपयबधं–I 

ओरछय पयररधथथधतकी सवंदेी जोन की सीमय कय वणान   

ओरछय वन्यजीव ऄभययरण्य की पररधध 2 दकलोमीटर में पयररधथथधतकी संवेदी जोन में प्रथतयधवत ह,ै ओरछय 
नगर (100 मीटर पररधध) कय अवयसीय क्षेत्र छोडकर और ईत्तर प्रदिे के क्षेत्र छोडकर ह ै। पयररधथथधतकी सवंेदी 
जोन कय कुल क्षेत्र  24.84 वगा दकलोमीटर ह ै। पयररधथथधतकी संवेदी जोन की पररधध के ऄंतगात 17 ग्रयम अत ेहैं। 
पयररधथथधतकी संवेदी जोन की ईत्तरी सीमय ईत्तर प्रदिे की सीमय को छूती ह,ै पयररधथथधतकी संवेदी जोन की पूवी 
सीमय 8 ग्रयमों स ेधघरी हुइ ह ैधजसमें लीधोरय, बयघपुरय, सेवयरी, मदोरी, गुलेनदय, सरसोरय, कोटी और नयटय ग्रयम 
सधममधलत ह।ै पयररधथथधतकी संवेदी जोन की दधक्षणी सीमय ईत्तर प्रदिे की सीमय को छूती ह।ै पयररधथथधतकी संवेदी 
जोन की पधश्चमी सीमय में 9 ग्रयमों ऄथयात् मजरय, मदोर, लयदपुरय, फुतेरय, गुनदरयइ, गंज, ओरछय, नकटय और 
अ़ियदपुरय अदद सधममधलत हैं।  
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ईपयबधं-II 
ओरछय वन्यजीव ऄभययरण्य क  चयरों कोनों क        औ          

 .   .                    

1 2 3 4 

1.     25022’ 36.556” 78039’ 35.029” 

2.      25013’ 59.507” 78034’ 02.889” 

3.      25018’ 22.323” 78038’ 42.387” 

4.      25018’ 44.926” 78036’ 05.323” 

 
       III 

        पयररधथथधतकी            क  चयरों कोनों के       औ           

 .                       

1 2 3 4 

1.     25023’ 47.549” 78039’ 48.401” 

2.      25017’ 40.187” 78039’ 41.058” 

3.      25012’ 39.476” 78034’ 08.388” 

4.      25015’ 57.981” 78033’ 39.515” 

 
       IV 

पयररधथथधतकी            क  ऄतंगात अन ेवयल े     कय धववरण 

 .        क                           

1.          25023’19.44” 78038’42.91”      टीकमगढ़ 
(        ) 

2.   क  (कु  ग ) 25021’58.27” 78038’23.33”      टीकमगढ़ 
(        ) 

3.  ओ    25020’45.17” 78038’28.37”      टीकमगढ़ 
(        ) 

4.  ग   25021’00.66” 78037’35.60”      टीकमगढ़ 
(        ) 

5.  ग       25021’05.75” 78036’52.76”      टीकमगढ़ 
(        ) 

6.  फु     25020’32.53” 78037’21.53”      टीकमगढ़ 
(        ) 
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7.  लयड     25019’31.88” 78035’56.15”      टीकमगढ़ 
(        ) 

8.       25017’24.43” 78034’40.57”      टीकमगढ़ 
(        ) 

9.       25017’09.15” 78035’07.71”      टीकमगढ़ 
(        ) 

10.       25012’52.06” 78035’07.75”      टीकमगढ़ 
(        ) 

11.  क    25013’23.97” 78035’35.99”      टीकमगढ़ 
(        ) 

12.  सरसौरय 25014’46.14” 78036’48.91”      टीकमगढ़ 
(        ) 

13.  ग       25015’07.30” 78036’52.51”      टीकमगढ़ 
(        ) 

14.   दो   25015’08.91” 78037’47.95”      टीकमगढ़ 
(        ) 

15.        25016’34.10” 78038’15.27”      टीकमगढ़ 
(        ) 

16.   ग     25017’20.14” 78038’55.01”      टीकमगढ़ 
(        ) 

17.         25020’25.65” 78041’10.12”      टीकमगढ़ 
(        ) 
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      - V 
ओ                   के पयररधथथधतकी            क         
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       VI 

पयररधथथधतकी सवंेदी जोन धनगरयनी सधमधत - की गइ कयरावयइ की ररपोटा कय रूप धवधयन 

1. बैठकों की संख् यय और धतधथ ।  

2. बैठकों कय कययावृत : कृपयय मुख् य ईल् लेखनीय चबदओुं कय वणान करें । बैठक के कययावृत् त को एक पृथक 
ऄनुबंध में ईपयबद्ध करें । 

3. अंचधलक महययोजनय की तयैयरी की प्रयधथ थधत धजसके ऄतंगात पयाटन महययोजनय। 

4. भू-ऄधभलेख में सदशृ् य त्रुरटयों के सुधयर के धलए ब् यौहयर दकए गए मयमलों कय सयरयंि । 

5. पययावरण समयघयत धनधयारण ऄधधसूचनय, 2006  के ऄधीन अने वयली गधतधवधधयों की संधवक्षय के 
मयमलों कय सयरयंि । ब् यौरे एक पृथक् ईपयबंध के रूप में ईपयबद्ध दकए जय सकते हैं । 

6. पययावरण समयघयत धनधयारण ऄधधसूचनय, 2006  के ऄधीन न अने वयली गधतधवधधयों की संधवक्षय के 
मयमलों कय सयरयंि । ब् यौरे एक पृथक् ईपयबंध के रूप में ईपयबद्ध दकए जय सकते हैं । 

7. पययावरण ( संरक्षण ) ऄधधधनयम, 1986 की धयरय 19 के ऄधीन दजा की गइ धिकययतों कय सयरयंि । 

8. कोइ ऄन् य महत् वपूणा धविय । 

 

 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 2nd January,  2018 

S.O. 35(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide 
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number 
S.O.1700(E), dated the 26th May, 2017, inviting objections and suggestions from all persons likely to be affected thereby 
within the period of sixty days from date on which copies of the Gazette containing the said notification were made 
available to the public; 

AND WHEREAS, copies of the Gazette containing the draft notification were made available to the public on 
the 26th May, 2017;  

 AND WHEREAS, no objections and suggestions were received from the persons and stakeholders in response 
to the draft notification;       

AND WHEREAS, the Orchha Wildlife Sanctuary spreads over an area of 45.36 square kilometers is located in 
Tikamgarh district in the State of Madhya Pradesh and is connected with Orchha territorial range and babina range in 
Uttar Pradesh;  

AND WHEREAS, the Orchha Wildlife Sanctuary is extremely rich in flora and fauna and the said Sanctuary is 
also rich in biodiversity;  

AND WHEREAS, the Orchha Wildlife Sanctuary contains 4 tortoises species, 16 fish species, 97 bird species 
and 4 vulture species in Orchha Wildlife Sanctuary and the flora and fauna details are as follows: 

Flora: 

        Mango (Mangifera Indica), Arjun (Terminalia arjuna), Achar (Buehanania Ianjan), Amla (Eblica officinale), 
Amaltas (Casia fistula), Bel (Eagle marmelus), Ber (Zizyphus jujube), Bargad (Ficus bengalensis), Bahera (Terminilia 
bellarica), Bija (Pterocarpus marsupium), Bans (Dendrocalamus strictus), Babul (Aeacia Arabica), Chirol (Holopteelea 
integrifolia), Dhobin (Dalbergia paniculata), Dudhi (Wrighitia tinctoria), Dab (Dasmostachya bipinnata), Gular (Ficus 
Glomeratg), Ghont (Zizyphus eylopyra), Haldu (Adina cardifolia), Khair (Acacia catechy), Kardhai (Anogesus penduls), 
Kachannar (Bauhania variegate), Kasai (Bridelia retusa), Kumbhi (Carea arbore), Kari (Miliusa tomentosa), Kaim 
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(Mitragyna pariflora), Kullu (Sterculia urens), Mahua (Madhuca latifolia), Gunja (Kannea gradis), Munj (Saccharum 
munja), Neem (Azadirachta indica), Palas (Buteomonosperma), Pakar ( Ficus infectoria), Papal (Ficus rdigiosa), Pliuli 
(Allaterpsis), Rohan (Soymida febrifuga), Reunjha (Acacia levcophloea), Shisham (Dalbergia sissoo), Safed siriss 
(Albizia procera), Siris (Albizia leabeek), Salai (Bosweleia sarreta), Semal (Bombox ceiba), Sajha (Lagerstroemia 
parviflora), imli (Tamarindus indicus), Sagon (Tectona grandis), Tendu (Diospyros melenoxylon), Tinsa (Ougenia 
dalbergioides) and Umar (Ficus glomerata); 

Fauna: 

          Cheetal (Axis), Blue Bull (Boselaphus tragocamelus), Jackal (Canis aureus), Barking Deer (Muntiacus muntijak), 
Indian Fox (Vulpes benglensis), Wild boar (Sus scrofa), Hyena (Hyaena hyaena), Indian hare (Leupus nigricollis), 
Porcupine (Hystrix indica), Black faced monkey (Presbytis entellus), Red faced monkey (Macaca mulata), Bat 
(Cynopterus sphinx pteropus ginganteus) Mangoose (Herpestes edwardsi), Indian field mouse (Rettus refescena), 
Chinkara (Gazell gazelle), Five striped palm squirrel (Funambulus pennanti), Jungle cat (Felis chaus) and Bigoos 
(Melivora capensis); 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which are 
specified in paragraph 1 of this notification, around the protected area of Orchha Wildlife Sanctuary as Eco-sensitive 
Zone from ecological, environmental and biodiversity point of view and to prohibit industries or class of industries and 
their operations and processes in the said Eco-sensitive Zone;  

NOW THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule (3) 
of rule 5 of the Environment (Protection) Rules,  1986, the Central  Government  hereby  notifies an area to an extent  
two kilometers periphery of Orchha Wildlife Sanctuary, except at residential area of Orchha town (100 meters periphery) 
and excluding the area of Uttar Pradesh as Orchha Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the 
Eco-sensitive Zone), in the State of Madhya Pradesh details of which are as under, namely:-  

1.  Extent and boundaries of Eco-sensitive Zone.- (1) The extent of Eco-sensitive Zone is two kilometres 
periphery of Orchha Wildlife Sanctuary, except at residential area of Orchha town (100 meters periphery) and excluding 
area of Uttar Pradesh and the area of Eco sensitive Zone is 24.84 square kilometers, and the boundary description of Eco-
Sensitive Zone is given at Annexure-I.  
 
(2) The co-ordinates of Orchha Wildlife Sanctuary and Eco-sensitive Zone are given in Annexure-II and Annexure-III 
respectively. 

(3) The list of 17 villages and their co-ordinates falling under the Eco-sensitive Zone is annexed as Annexure-IV. 

 

(4) The map of the Eco-sensitive Zone along with boundary details and latitudes and longitudes is appended as 
Annexure-V. 

2.  Zonal Master Plan for Eco-sensitive Zone.- (1)  The State Government shall, for the purpose of the Eco-
sensitive Zone  prepare, a  Zonal Master Plan, within a period of two years from the date of publication of this 
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this 
notification for approval of Competent Authority in the State Government. 

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as 
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued 
by the Central Government, if any.  

(3)  The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:- 
 

(i) Environment;  
(ii) Forest and Wildlife;  
(iii) Agriculture;  
(iv) Revenue;  
(v) Urban Development;  
(vi) Tourism;  
(vii) Rural Development; 
(viii) Irrigation and Flood Control;  
(ix) Municipal;  
(x) Panchayati Raj;   
(xi) Public Works Department,  

for integrating environmental and ecological considerations into it. 
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(4)  The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and 
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all 
infrastructure and activities to be more efficient and eco-friendly.      

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies, 
management of catchment areas, watershed management, groundwater management, soil and moisture conservation, 
needs of local community and such other aspects of the ecology and environment that need attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types 
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas, 
orchards, lakes and other water bodies with supporting maps and the Plan shall be supported by maps giving details of 
existing and proposed land use features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as to ensure eco-friendly 
development for livelihood security of local communities. 

(8)     The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying out its functions 
of monitoring under the provisions of this notification. 

3. Measures to be taken by State Government.-The State Government shall take the following measures for 
giving effect to the provisions of this notification, namely:- 
 
(1)  Land use.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational 
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial activities and 
such areas shall be clearly defined in the Zonal Master Plan along with maps: 

Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may be permitted on the 
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the 
residential needs of the local residents and for activities such as- 

(i) widening and strengthening of existing roads and construction of new roads; 
(ii) construction and renovation of infrastructure and civic amenities; 
(iii) small scale industries not causing pollution;  
(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-tourism 

including home stay; and  
(v) promoted activities given in paragraph 4:  

Provided further that no use of tribal land shall be permitted for commercial and industrial development activities 
without the prior approval of the State Government and without compliance of the provisions of article 244 of the 
Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006  (2 of 2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the 
State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said 
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change: 

Provided also that the above correction of error shall not include change of land use in any case except as provided 
under this sub-paragraph. 

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural area 
and efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat 
restoration activities. 

(2)  Natural springs.- The catchment areas of all natural springs shall be identified and plans for their conservation 
and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State 
Government in such a manner as to prohibit development activities at or near these areas as which are detrimental to such 
areas. 

(3)  Tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-sensitive 
Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.  

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with the State 
Departments of Environment and Forests.  

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan. 

(d)  The activities of eco-tourism shall be regulated as under, namely:-    

(i) no new construction of hotels and resorts shall be permitted within 1 kilometer from the boundary of the Orchha 
Wildlife Sanctuary or upto the extent of the Eco-sensitive Zone whichever is nearer: 
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Provided that beyond the distance of 1 kilometer from the boundary of the Orchha Wildlife Sanctuary till the extent 
of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-defined and 
designated areas for eco-tourism facilities as per Tourism Master Plan;  

(ii)  all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in 
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate 
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority (as amended from time to time) 
with emphasis on eco-tourism; 

(iii)    till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities shall 
be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation of the 
Monitoring Committee. 

(4)  Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve 
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc., shall be identified and 
preserved and plan shall be drawn up for their protection and conservation, within six months from the date of 
publication of this notification and such plan shall form part of the Zonal Master Plan.   

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, 
aesthetic and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be 
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.  

(6) Noise pollution.- The Environment Department of the State Government or the Madhya Pradesh State Pollution 
Control Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in 
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules 
made thereunder. 

(7)  Air pollution.- The Environment Department of the State Government or the Madhya Pradesh State Pollution 
Control Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in 
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules 
made thereunder.  

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the 
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made thereunder. 

 (9)  Solid wastes. -  Disposal of solid wastes shall be as under:-  

(a) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid 
Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and 
Climate Change vide notification number  S.O. 1357 (E), dated the 8th April, 2016 as amended from time to time;  

(b) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable 
components; 

(c) the biodegradable material shall be recycled preferably through composting or vermiculture; and 

(d) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone. 

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in 
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016, published by the Government of 
India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28th 
March, 2016, as amended from time to time. 

(11)     Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and 
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master 
Plan is prepared and approved by the competent authority in the State Government, Monitoring Committee shall monitor 
compliance of vehicular movement under the relevant Acts and   the rules and regulations made thereunder. 

(12)  Industrial units.- (a) No establishment of new wood based industries within the Eco-sensitive Zone shall be 
permitted except the existing wood based industries set up as per the law. 

(b) No establishment of any new industry causing water, air, soil, noise pollution within the Eco-sensitive Zone 
shall be permitted.  
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4.  List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco sensitive 
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made 
thereunder, and be regulated in the manner specified in the Table below, namely:-  

TABLE 

S. No. Activity Description 

(1) (2) (3) 

A. Prohibited Activities  

1.  Commercial mining 
 
 

(a)  New (minor and major minerals), stone quarrying and crushing units 
shall prohibited with immediate effect except for meeting the domestic 
needs of bona fide local residents  including digging of earth for 
construction or repair of houses and for manufacture of country tiles or 
bricks for housing for personal consumption. 
 
 (b) The mining operations shall  be carried out in accordance with the 
order of the Hon’ble Supreme Court dated the 4th August, 2006 in the 
matter of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202 of 
1995 and dated 21st April, 2014 in the matter of Goa Foundation Vs. UOI 
in W.P.(C) No.435 of 2012. 

2.  Setting of new industries causing 
pollution (Water, Air, Soil, 
Noise, etc.). 

(a) No new or expansion of existing polluting industries in the Eco-
sensitive zone shall be permitted. 
(b) Industries categorised as Green or White in the Central Pollution 
Control Board classification including agro-based small scale industries, 
shall be regulated as per applicable regulations.  

3.  Establishment of major 
hydroelectric project. 

Prohibited (except as otherwise provided) as per applicable laws. 

4.  Use or production of any 
hazardous substances. 

Prohibited (except as otherwise provided) as per applicable laws. 

5.  Discharge of untreated effluents 
in natural water bodies or land 
area. 
 
 

Prohibited (except as otherwise provided) as per applicable laws 

6.  Setting of new saw mills. No new or expansion of existing saw mills shall be permitted within the 
Eco-sensitive Zone. 

 
B. Regulated Activities 

7.  Commercial establishment of hotels 
and resorts. 

No new commercial hotels and resorts shall be permitted within one 
kilometre of the boundary of the Protected Area or upto the extent of 
Eco-sensitive Zone, whichever is nearer, except for small temporary 
structures for eco-tourism activities:  
Provided that, beyond one kilometre from the boundary of the 
Protected Area or upto the extent of Eco-sensitive Zone whichever is 
nearer, all new tourist activities or expansion of existing activities 
shall be in conformity with the Tourism Master Plan and guidelines as 
applicable. 

8.  Establishment of large-scale 
commercial livestock and poultry 
farms by firms, companies, etc.  

Regulated under applicable laws. 

9.  Construction activities. (a) No new commercial construction of any kind shall be permitted 
within one kilometer from the boundary of the Protected Area or upto 
extent of the Eco-sensitive Zone whichever is nearer: 
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Provided that, local people shall be permitted to undertake 
construction in their land for their use including the activities listed in 
sub-paragraph (1) of paragraph 3 as per building byelaws: 
Provided further that the construction activity related to small scale 
industries not causing pollution shall be regulated and kept at the 
minimum, with the prior permission from the competent authority as 
per applicable rules and regulations, if any. 
 (b) Beyond one kilometre it shall be regulated as per the Zonal 
Master Plan.   

10.  Small scale industries not causing 
pollution. 

Non polluting, non-hazardous, small-scale and service industry, 
agriculture, floriculture, horticulture or agro-based industry producing 
products from indigenous materials from the Eco-sensitive Zone shall 
be permitted by the Competent Authority. 

11.  Setting up of brick kilns. Regulated (except as otherwise provided) as per applicable laws. 

12.  Felling of trees. (a) There shall be no felling of trees on the forest or Government or 
revenue or private lands without prior permission of the competent 
authority in the State Government. 
(b) The felling of trees shall be regulated in accordance with the 
provisions of the relevant Central or State Acts and the rules made 
thereunder. 

13.  Collection of Forest Produce or Non-
Timber Forest Produce (NTFP). 

Regulated under applicable laws. 

14.  Erection of electrical and 
communication towers and laying of 
cables and other infrastructures.  

Regulated under applicable laws (underground cabling may be 
promoted). 
 

15.  Infrastructure including civic 
amenities. 

Shall be done with mitigation measures, as per applicable laws, rules 
and regulations and available guidelines. 

16.  Widening and strengthening of 
existing roads and construction of 
new roads. 

Shall be done with mitigation measures, as per applicable laws, rules 
and regulations and available guidelines.  

17.  Under taking other activities related 
to tourism like over flying the Eco-
sensitive Zone  area by  hot air 
balloon, helicopter, drones, 
Microlites, etc.  

Regulated under applicable laws. 

18.  Protection of hill slopes and river 
banks. 

Regulated under applicable laws. 

19.  Movement of vehicular traffic at 
night. 

Regulated for commercial purpose under applicable laws.  

20.  Ongoing agriculture and horticulture 
practices by local communities along 
with dairies, dairy farming, 
aquaculture and fisheries. 

Permitted under applicable laws for use of locals. 

21.  Discharge of treated effluents in 
natural water bodies or land area. 

The discharge of treated effluent shall be regulated as   per applicable 
laws.  

22.  Commercial extraction of surface 
and ground water.  

Regulated under applicable laws. 
 

23.  Open well, bore well, etc. for 
agriculture or other usage. 

Regulated under applicable laws and the activity shall be monitored 
by the concerned authority. 

24.  Solid waste management. Regulated under applicable laws. 

25.  Introduction of exotic species. Regulated under applicable laws.  
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5.  Monitoring Committee.- The Central Government hereby constitutes a Monitoring Committee for effective 
monitoring of the Eco-sensitive Zone, which shall comprise of the following namely:-  
 
(i) Divisional Commissioner, Sagar                                                      -Chairman;          
(ii)   One representative of Non-Governmental Organisations working  
 in the field of environment (including heritage conservation) to be  
      nominated by the Government of Madhya Pradesh                      -Member; 
(iii)       An expert in the area of ecology and environment to be    -Member; 

nominated by the Government of Madhya Pradesh   
(iv) Representative of Madhya Pradesh Pollution Control                         -Member; 
  Board                  
(v)      Chief Conservator of Forests, Chhatarpur                                            -Member; 
(vi)    District Collector, Tikamgarh                                                                - Member;                                                    
(vii)   Commissioner, Nagar Nigam, Sagar                                                   -Member; 
(viii)  Superintending Engineer, Public Health Dept. Tikamgarh                   -  Member; 
(ix)  Chief Executive Officer of Zilla Panchayat, Tikamgarh                         -Member; 
(x)  District Officer of Town and Country Planning Department                    -Member; 
(xi) Expert in Biodiversity nominated by State Goverment               -Member; and 
(xii)    Wildlife Warden of Orchha Wildlife Sanctuary                        -Member-Secretary.  
 
                  

26.  Eco-tourism. Regulated under applicable laws. 

27.  Use of polythene bags. Regulated under applicable laws. 

28.  Commercial sign boards and 
hoardings. 

Regulated under applicable laws. 

C. Promoted Activities 

29.  Rain water harvesting. Shall be actively promoted. 

30.  Organic farming. Shall be actively promoted. 

31.  Adoption of green technology for all 
activities. 

Shall be actively promoted. 

32.  Cottage industries including village 
artisans, etc. 

Shall be actively promoted. 

33.  Use of renewable energy. Bio gas, solar light, etc. to be actively promoted.  

34.  Agro-forestry. Shall be actively promoted. 

35.  Skill development. Shall be actively promoted. 

36.  Restoration of degraded land/ 
forests/habitat. 

Shall be actively promoted. 

37.  Environmental awareness.  Shall be actively promoted. 
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6.   Terms of reference:- (1) The Monitoring Committee shall monitor the compliance of the provisions of this 
notification. 

(2) The tenure of the Monitoring Committee shall be for three years or till the re-constitution of the new Committee 
by the State Government, and subsequently the Monitoring Committee shall be constituted by the State 
Government. 

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 
Ministry of Environment and Forest number S.O. 1533 (E), dated the 14th September, 2006, and are falling in 
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, 
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the 
Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental 
clearances under the provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile 
Ministry of Environment and Forest number S.O. 1533 (E), dated the 14th September, 2006 and are falling in the 
Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall 
be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the 
concerned regulatory authorities. 

(5) The Member-Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park 
Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment 
(Protection) Act, 1986 against any person who contravenes the provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives 
from industry associations or concerned stakeholders to assist in its deliberations depending on the requirements 
on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on 31st March of every 
year by 30th June of that year to the Chief Wildlife Warden of the State as per pro- forma appended at 
Annexure-VI. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, 
as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. Supreme Court, etc. Orders.- The Central Government and State Government may specify additional measures, if 
any, for giving effect to provisions of this notification. 
8.  Additional Measurs.-The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, 
by the Hon’ble Supreme Court of India or High Court or National Green Tribunal.  

[F. No. 25/63/2015-ESZ] 

LALIT KAPUR, Scientist ‘G’ 

 
Annexure-I 

Boundary description Orchha Eco-Sensitive Zone 

Eco-Sensitive Zone is in the 2 kilometer periphery of Orchha Wildlife Sanctuary, except at residential area of 
Orchha town (100 meters periphery) and excluding area of Uttar Pradesh Total area of Eco-sensitive Zone is 24.84 
square kilometers. There are 17 villages that fall in the periphery of Eco-sensitive Zone. The northern boundary of Eco-
sensitive Zone touches boundary of Uttar Pradesh., Eastern boundary of Eco-sensitive Zone covers 8 villages including 
Lidhora, Baghpura, Sevari, Madori, Gulenda, Sarsora, Koti and Nata. Southern boundary of Eco-sensitive Zone touches 
boundary of Uttar Pradesh. The western boundary of Eco-sensitive Zone includes 9 villages namely Majra, Mador, 
Ladpura, Futera, Gundrai, Ganj, Orchha, Nakta and Aazadpura.  

ANNEXURE- II  

 Longitude and Latitude of four corners of Orchha Wildlife Sanctuary 

S.No. Direction  Longitude  Latitude  
1 2 3 4 

1. North  25022’ 36.556” 78039’ 35.029” 
2. South  25013’ 59.507” 78034’ 02.889” 
3. East 25018’ 22.323” 78038’ 42.387” 
4. West 25018’ 44.926” 78036’ 05.323” 
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ANNEXURE- III  
 

Longitude and Latitude of four corners of proposed Eco-sensitive Zone 
S.No. Direction  Longitude  Latitude  

1 2 3 4 
1. North 25023’ 47.549” 78039’ 48.401” 
2. South 25017’ 40.187” 78039’ 41.058” 
3. East 25012’ 39.476” 78034’ 08.388” 
4. West 25015’ 57.981” 78033’ 39.515” 
 
 

ANNEXURE- IV 
 List of Villages within the Eco-sensitive Zone 

 

S.No. Village Name Longitude  Latitude  Details 
1.  Azadpura  25023019.44” 78038’42.91” District Tikamgarh 

(Madhya Pradesh) 
2.  Nakta (Kushnagar) 25021058.27” 78038’23.33”  

-do- 
 

3.  Orchha 25020’45.17” 78038’28.37” -do- 
4.  Ganj 25021’00.66” 78037’35.60” -do- 
5.  Gundrai 25021’05.75” 78036’52.76” -do- 
6.  Phutera 25020’32.53” 78037’21.53” -do- 
7.  Ladpura 25019’31.88” 78035’56.15” -do- 
8.  Mador 25017’24.43” 78034’40.57” -do- 
9.  Majra 25017’09.15” 78035’07.71” -do- 
10.  Nata 25012’52.06” 78035’07.75” -do- 
11.  Koti 25013’23.97” 78035’35.99” -do- 
12.  Sarsaura 25014’46.14” 78036’48.91” -do- 
13.  Golpura 25015’07.30” 78036’52.51” -do- 
14.  Madori 25015’08.91” 78037’47.95” -do- 
15.  Sewari 25016’34.10” 78038’15.27” -do- 
16.  Bagpura 25017’20.14” 78038’55.01” -do- 
17.  Lidhora 25020’25.65” 78041’10.12” -do- 
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ANNEXURE- V 
MAP OF ECO-SENSITIVE ZONE OF ORCHHA WILDLIFE SANCTUARY 
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ANNEXURE-VI 

Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.- 

1. Number and date of meetings. 

2. Minutes of the meetings: Mention main noteworthy points. Attach minutes of the meeting as separate Annexure. 

3. Status of preparation of Zonal Master Plan including Tourism Master Plan.  
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4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise); 
[Details may be attached as Annexure]. 

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment notification, 
2006; [Details may be attached as separate Annexure]. 

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment notification, 
2006; [Details may be attached as separate Annexure]. 

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.  

8. Any other matter of importance. 
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